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13.28 hrs.
DEMANDS FOR GRANTS—contd.

MoasTRY OF LABOUR AND EMPLOYMENT
—contd.

Mr. Speaker: The House will now
take up further discussion and
voting on the Demand for grants
wnder the control of the Ministry of
Labour and Employment. Out of six
hours allotted, 1 hour 45 minutes had
been taken and 4 hours 15 minutes
remain. That means that we will go
upto 5 o'clock. How much time would
the hon. Minister take?

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): About
an hour.

Mr. Speaker: 1 will call him at
about 4 O'clock. Shri K. N, Pandey
may continue his speech. He should
be brief: he has taken 12 minutes.

Shri E. N. Pandey (Hata): I took
only five minutes. It was only five
minutes that were left on that day.

Mr. Speaker: I can show him the
records if he wants.

Shri K. N. Pandey: Anyway, I have
some important peints. 1 wanted to
draw the attention of the Ministry that
the term of the sugar wage board is
going to end very soon and request
that a second wage board for sugar
industry be appointed as early as pos-
sible.

Then, there is a serious situation
about unemployment. Inspite of our
plans we are somehow unable to
reach the target fixed for providing
employment to unemployed people
and in the next plan does continue
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with a backlog, I do not know when
we will be able to achieve at least
the target and beat the problem of
unemployment, 1 do not want to
blame the labour ministry for this.
After all while the Planning Commis-
sion also can only assess the problem
nobody can correctly foretell the re-
sults. But in this connection, I want
to suggest that if the problem is very
serious, and we realise that we are
unable to meet the problem squarely.
Then we have to take the necessary
precautions and the action also, so
that the size of the problem may not
be extended. In this connection, 1
want to suggest thay the Labour
Ministry should take action so that
retrenchment on a mass scale ig stop-
ped, because I see that when there is
a great cry at a time when the prices
have gone too high, it is very difficult
for a retrenched man to live, to meet
both ends. At this stage, if hc is
thrown out of employment, you can
imagine the situation in which such
poor men can live. My suggestion is,
if because of the expansion ar the
extension of the factories, the workers
are going to be retrenched, the Labour
Ministry has to see that the agree-
ment arrived at by the parties at the
Central level in this connection is
completely observed, and they should
see that no retrenchment on a mass
scale is allowrd.

In this connection 1 want further to
say that the emplovment problem
does not exist only in the urban area
but in the rural arcas also. This has
been accepied by the Ministry itself,
namely, that the size of the problem
is very big, T want to suggest that
tne problem of unemployment will
be solved only by a establishing big
industries. Unless emphasis is laid on
small-scale industries, this problem of
unemployment is not going to be
solved. I do not know how for this
Ministry can do something in this
respect, because this is a subject for
the Ministry of Industry, but anyhow,
they should take up this question
with them and see that more and more
emphasis is given to the small-scale
and cottage industries.
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Again on this point that the country
is facing a serious problem of un-
employment, every day the Ministry
has to make a reply in the House ms
to why the targets of employment are
not being achieved, and so, they
should not try to extend this problem
any further. For instance, the Gorakh-
pur labour depot came into existence
at the time of emergency in the year
1942, and that labour depot has
supplied labour to difficult areas like
Ladakh, Assam and elsewhere for
construction of roads Now, I am
seeing that the Ministry is taking
steps so that this depot mav be
finished @&s early as possible. You
know the problem of Eastern Uttar
Pradesh where the population is so
large, where every square #mile 1s
thickly populated. Nobody can imagine
how the people live there, At a time
when this part of the country is
getting Rs. 14 crores every year in the
shape of wages, to think of abolish-
ing this system 1s not correct, There
was some allegation that the depot
was not working well, and Parliament
itself appointed a parliamentary com-
' mittee, and that committee went into
the matter and made enquiries. Prior
to that, there was one committee
which was appointed under the chair-
manship of Shri Vishnu Sahay. But
none of the committees has ever
recommended fhal thig system should
be abolished, They have only recom-
mended that if there is something
wrong that should be corrected. If the
Ministry is not satisfied and if he
still thinks that this svstem is not
working well, I am ready for another
committee being appointed. Let the
Ministry appoint another committee,
and if that committee also says that
this system should be abolished in
face of the problem that the people of
eastern U.P. are facing, we are ready
to accept such a suggestion, But any
action taken in a hurry or haste will
-cause only serious repercussion in
that part of the country,

Apart from that, let me say a few
words about the security of employ-
-ment. Because of the recent judgment
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T am seeing that unfettered freedomm
has bheen given to the employers so
that if they make full enquiries in a
disciplinary case, then the courts
should not be allowed to go into the
details in such cases or matters, Does
it look nice, when we are a demo-
cra'ic country if a person has got any
grievance, he has a right to go to the
court? Has the man who has beem
punished under this code of conduct
or standing order no right to go to
the court and see that justice is done
by the court in his favour or againm
him? They are going to be deprived
of this right in case procedure is not
revised. I hope the ministry will take
necessary aclion, so that their interest
is safeguarded.

Regarding the Bonus Commissiom,

everything has been said already.
There is no doubt that as a result of
the Bonus Commission report, 48

lakhs more workers are going to be
benefiteq and they are going to get
bonus, But at the same time about 18
lakhs of people are going to be
deprived of their share as they are not
going to get the same amount of
bonus which they used to get
previously. That wag why there was &
hue and cry in the country and
INTUC took it up with the govern-
ment. The government have assured
us that the interests of these 10 lakhs
of people also will be safeguarded.
Was the demand of the workers to
appoint a Bonus Commission for the
purpose of reducing the amount of
bonus they were gelling? If that was
not the purpose, it is the duty of the
government to see that their interests
are sefeguarded and these people
should be assured of nt least the same
amount of bonus which they used to
get.

With these
demands.

words, 1 support the

Shri Priya Gupta (Katihar): Sir,
while discussing the demands of the
labour Ministry, the House will alse
discuss the conditions of labour. We
are grateful that we have today ms
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Labour Minister one whp was once
Chief Minister of a State and also the

President of the Indian National
Congress, I say this to stress that
howsoever good the government

policy may be about the introduction
ang implementation of the laws of
the country, there is a great role to
be plaved by the man in  charge of
the Labour Ministry.

This Government is pledeed to a
welfare state with a socialist set-up of
society. This Government in its Labour
wing has tried to come at par with
other world governments inasmuch as
it has also forum uffiliated to the
International Labour Organisation, It
has also sel up organisations at par

with the other governments, as
directed by the Izlﬂe:‘_na-
tional Labour Organisation.

1t has also ndopted many resolutions at
par with the spirit contained in  the
provisions of the resolutinns of  the
International Labour Organisation. But
1 am sorry to say that this is all for
show, because there is one thing want.
ing. The country has advanced and
we have adopted al] the things adopt-
ed by other countries of the world.
But the mental set-up, the change In
the conception that is required at the
level of those who formulate the policy
and at the level of officials who work
il put has not come about. We find that
rules and laws are there protecting the
rights and privileges of labour, but
unfortunately they are not being im-
plemented. This government is afraid
of the bureaucratic machinery working
in hetween the workers at the bottom

and the government at the top. 'The
Government cannot take it up  with
them. Every now and then we  have

been pointing out how this government
machinery has failed in implementing
the laws of the country.

Sir, one very great thing has happen-
ed today. Both the private sector and
the public sector have adopted a polley
of allowing industrial disputes to be
ereated and continued without mak-
ing any effort tn settle them, The
private sector has one end jn view and
the public sector has the other end in
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view. What do the private sector
people want to show. By creating in«
dustrial disputes and allowing them to
continue they want to prove that they
are nol in a position to solve them
because of the heavy taxation imposed
on fhem. In an indirect wsy they
want to show the reflection of the
taxation on them even though they
arp not so much taxed in comparison
with the common people of the coun-
try. Secondly, they are, somehow, re-
ducing the posts at the higher rungs
and, sometimes, at the lower rungs
also—just like the steel brothers and
others who are closing down certain
organisations because they arc mono-
poly businessmen. They are winding
up certain wings just {o save their
money and expenditure,

9212

Another thing is, when the workers,
officers or officials reach 45 years of
age on o par with the officials in  the
Government of India orgamsations,
they are not allowed to continue and
superannuate at the age of 58. It is not
because their efficiency has fallen
down, but they are not allowed ts con.
tinue beyond 55 with the intention to
retrench them at 55 so that against
those posts fresh people with an initial
lower start can be recruited. Thercby
the gap between the initial lower start
given to a fresh recruit and the pay
drawn by the senior man who is being
retrenched will be a saving to the ad-
ministration. This sort of thing is go-
ing on. I want to stress this point
because it has got a very great reper-
cussion on the total industry of the
country. We are losing experienced
hands who are being foreed to super-
annuate al the age of 55

Coming to the publie sector, their
bureaucratic set-up is hit very badly
because they cannot adapt themselves
to the chanpged circumstances and
policies adopted by the Government.
Therefore, tkey are trying to throw
the entire mud on the labour saying
that the disputes are whelly due to
them.
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There have been very many pro-
mises to bring in more labour Bills
protecting the rights of biri workers,
cinematograph  workers, university
workers and many others. But it
takes time to finalise them. There are
wage boards given by the Govern-
ment. They were promised ten years
back, then they were set up and after
five years the commissions gave their
awards. In other words, they are
being implemented after 15 years
when the whole perspective of the
economic set up has changed. The
present changed set-up warrants a
second wage board whereas we are
implementing the award given by a
wage board set up in the context of
circumstances obtaining 15 years back.

Hegarding the Bonus Commission, I
am sorry, in this august House, one
of the Labour Ministers, actually a
labour man, Shri V. V. Giri, tendered
his resignation berause of a change in
the Bank Award. Today the award of
the Bonus Commission, a unanimous
decision given by that body, has been
unilaterally and in an unwarranted
way changed. I would request the
present Labour Minister to  let wus
know his reaction to this action.

Now coming Lo the question of re-
cognition of unicns, out of about 1500
employees In the Indian Explosives
works, Gomia (Bihar). barring a
very microscopic  few who are office
bearers of the other organisation led
by the INTUC, the rest of the mem-
bers belong to the HMS Union, the
Gomia Indian Explosive Workers
Tnion. The case went to the court.
The decision of the court is there.
But the Labour Ministry of the Gov-
ernment of Bihar is playing on it,
and still those workers are not getting
a tangible solution to their demands.

About the Rourkela Steel Plant,
there was no business on the part of
the Government to give wrong
fipures regarding mombership of I1TMS
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Union. There was no physical check
of membership obtaining there, and
they gave a “bluff” figure, When the
time warranted it, when there was
need to have careful vigilance over
the counting of actual membership,
they did not do so, and without any
rhyme or reason our HMS Union
in Rourkela Steel Plant was thrown
aside saying that it was not reason-
able to give them the required re-
cognition, and it was the INTUC that
was given recognition although the
latter had a very very scanty mem-
bership.

Then, there is one very wonderful
thing. ‘This Government picked up
one sugar mill in Bihar and certain
decisions were given in respect of
them, The Secretary of the Mohini
Sugar Mills Workers Union, Warseli-
ganj, Gaya (Bihar}) has recently
written: a letter to the present Lahour
Minister, Government of India, The
letter is dated 8-4-1965. It reads as
under:

AT WIANT A CATIA VAT AT
& e arfer e faew fafuee,
afrgdriw, foem amn, fage wiéw &
AT FT WY WO ATE O HeA
1964 F wfaw qoarz #® faar | 8%
qET TTETATTE H TH FEE AT
g &7 o A FT S wegd &1
A AT Qg F gwiaer @ far
qr WX FET FAT IS A )
drorer wwgdl 3y A 9d FF yaer
W AT & 411 BT wEsE AT
FU9A g1 W T FTEE FT HATEA
form at v Wl megEl 97 A
Tt w7 & oy g it
1 A B e w7 famm . fEw
T & uw fawm 7 = e 5
siirfirr  faare a7 #7118 A
v qua foaw www € ¥
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w7 AR AT X AN & 1 9w
Y o wfafafs g g 1 doee
Tl ¥ BEIE oww & owww H
@t gw s fam A sgavas w
foar & awt it wfafafy s9 &
HMq HWW g | HEAEqOEl & W
T & Wy &1 oafmEl d oww
T F7 & & 1 WA TR va
gemT w1 ar fmm g

What is the demand? The demund is
that the decisions of the Government
of Bihar, Ministry of Labour, be ac-
ceded to und implemented. That is
not being done, That is why theve is
this Bhook Hadthal. WeqET R EAT g
fr @mftgzmd grivi FEET A
FAEHET 7T 9 e s, o Adf
FC AWAT T AFWEEAT &

IUI YW wEET H WY WA
T Fe "

v

g 9@ N9 AEl, wifedT g
fren aew afwm, aferms (w)
FE| FEIATAL @t ¥ 2 fAg
F AT H HIETT AT THARA w7 TEY

g

About the Wage Board for Railwny-
men, I am glad that the Union Labour

Minister has kindly acceded 1o ihe
request o discuss at Cubinet level
about it, then in the  Consul'ative

Committee of Ministry of Labour con-
sisting of Members of Parliament we
wanted to stress upon him that re-
garding fixing of wage and D.A. it is
not the employing ministry but the
Labour Ministry who has got the right
to do it, whether an establishmeni be
in the priva‘e sector or in the public
sector.

In the Heavy Engineering Corpora-
tion, Ranchi, technical persong and
labourers have been rendered surplus,
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since all of a sudden, further sanc-

uoned consiruction works have been
stopped. When in the past theze offi-
cers, technicians and labourerg want-
ed to go to some other works they

were  not spared.  Similarly, a
huge number of casual labours
in Eastern and South Eastern

Railways have been rendered surplus
after the completion of works, after
electriflcation and other projects have
been completed, they have become
surplus, Similarly, due to winding up
of the Broad-gauge Construction Pro-
ject and other survey and construc-
tion works in the North-east Frontier
Railway, a large number of technical
staff and many clerical, skilled and
unskilled staff and casual labours
have become surplus and unemployed.
I am glad that the Ministry of Rail-
ways and other Ministries are trying
their best to absorb them. 1 would
request the Labour Minister to inter-
vene and see that they are fully ab-
sorbed and casual labours always get
CPC scales.

Then, the LIC officials were allow-
ed to go on sirike hecause  their
genuine demands, though very small,
were not satisfactorily met. Then, in
the Delhi University one clerk was
discharged. They do not come under
the purview of the Industrial  Dis-
putes Act and the provisions of article
311(2) of Constitution of India, are
not applicable to them. Something
chould be done to protect their serviee
conditions, T have wrilten a letter on
the subject to the Ministry of Edu-
cation.

Though a promise wa: made during
the emergency by the Labour Minister
about the opening »f grain shops for
the railway employres—(Railway
Minister Shri Patil assured subeidi-
sation)— and  fai~ price  hom
for the employece of other establi-h-
ments, wherever there are 300 em-
ployees, it has not yet been binple-
mented,

The rights and privileges which are
enjoyed by other citizens should be
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conferred on Government cmployces
also. The labour is always blamed for
not doing its job, and not excluding
cooperation. I can give you an in-
stance where labour solved a problom
which could not be solved cither by
the Government of India or by other
Governments. As there was a strige
by American dock workers, foodgrains
could not be transported from America
to India. The altempts of hoth Mr.
Chester Bowles, Amcrican Ambassa-
dor here and the Government of india
to get over this problem fuiled miser-
ably. Then, Shri Manohar Kotwal, tne
HMS General Secretary made a truak
call and reguested the US dock-
workers not to permit the strike come
in the way of transpoert of foodgrains
to India and they readily agreed. So,
1 want to say thal if the country is
advancing, if the Government is doing
its job, it must noi be forgotten that
the labour are also playing their role
effectively. So, they should not be
accused unnecessarily,

Lastly, I submit that this Guvern-
ment, this Congress Government, has
10t fuliilled Mahatma Gandhi's idoal-
ism of giving to every worker and his
dependents food, clothing, shelter,
medical fu:ilities and education. It
has been a big LIUff. T cannot imagine
how this Government funelions or
runs its affuirs. T am not frustrated,
as I am an optlimist. I believe that
one day it is Utopia, the next day it
becomes o philosophy and the thi-d
day it becomes a practice. Kisan-
Mazdoor Raj must materialise. T feel
that the labour will rise up to the
occasion and demand food, clothing,
shelter, medical farilities and cduca-
tinp and they will get it.

T submit that Government should
take every step to protect workers
against violation by employers of the
labour laws and take to task officers
who are failing to implement them.
The Labour Ministry should protect
the trade union rights and the rights
of workers in Public Sector to contust
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for municipal elections and other

civic clections should be enforced. It
should be ensured that the cases of
Government employees who were re-
trenched, removed or dismissed from
service are ~vat to the Union Publie
Service Commission, as per recom-
mendations of the Second Central
Pay Commission, Now there is a
lapse in it.

I again thank the present Labour
Minister for trying to solve the pro-
blems of labour in a way befitting the
ideals this country is wedded to, and
I am sure he will take to task those
in administration who are defaulting
in enforcing the same.

Dr. Melkote (Hyderabad): Mr.
Speaker, Sir, I stand to support the
demands of this Ministry. While doing
g0, may I draw the attention of this
House to the difficult period that the
Ministry had gone through during this
vear? Unemployment has been in-
creasing day by day, and in lakhs; the
cost of living had gone up and it he-
came a very sore point some mornths
agn and even lodav it is, though some
improvement has bzen recorded, ‘the
position is not satisfactory for the
working clagses. The housing scheme
which this Ministry had formulated
for the working class has not at all
been fulfilled and the workers are
asking every day whether it iz the
houses for the industrial plant or
houses and better health for the work-
ing class which is more important, be-
cause lakhs of rupees are spent everv
year on plants and equipmerts and
houses to house them while the wor=
kers are neglected altogether. Indus-
trial relations have alse shown not
a favourable condition last year. The
man-days lost has been enormous.
In very many other fields also things
have not at all been bright.

Even so, 1 must congratulate the
Ministry for two outstanding achieve-
ments in the labour fields which give
hope for a better future. One is the
Central Institute, an institute for
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training of Government Labour Offi-
cers that has been started recently in
Delhi. I had occasion to  visit that
institute. The starting of this Insti-
tute i: a very beneficial thing. The
lubouyp officers should know what s
happening in the country: they should
be up to the mark and they should oc
able to deliver the goods. This kind
of refresher courses arc really useful.

On very many occasions in the pas!
1 have said that the Labour Depart-
ment should be the watchdog of the
working clusses in this country. It
may be a department of the Govarn-
ment but, as in the case of a doclor in
the jail, who, though a Govermaert
servant, supporis the grievances cf a
convict and gives him the beneflt of
relief, irrespective of what the Gov-
ernment or the jailor may feel in the
matter, here also the officers of the
Labour Department have got to be
bold and in case the Government
themselves commit some wrong in the

field of labour they should be
able to stand up and tell the
Government that they are doing

something wrong. Unless this bold
stand is taken by the Labour Depart-
ment, protecting the genuine rights
of the working class, they will not
be doing justice to the work which
has been entrusted to them, But this
approach or attitude is not to be seen
from the officers of Labour Ministry
to a sufficient degree.

Another welcome feature of the re-
port which has been presented to us,
which makes very interesting reading,
is that a large number of Labour offi-
cers have been detailed for work in
many of the public sector undertakings
and on a number of occasicns they
have done Yeoman service to the
cause of labour and industry. The re-
port as presented is wvery sketchy
and it does not give full details, but
even so it says that, so far as some
of public sector undertakings are con-
cerned. they have been able to do a
good job of the work and out of
thousands of cases of disputes which
arose almost nome of them came even
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tu the stage of conciliatior. It is a

wredit to the officers and the depart-
meat., ihew otficers deserve onr con-
Boaaulabons, It is guwd  for the
country that Government ni. cnrused
that strikes do not tuke plage 1n scme
uf the essential undertakings in the
puablic swtor by detziling the above
lype of good Labour officers. At the
RN wme, Goverament should con-
sider whether in the private scclor
also many of the man-days lost could
not have been reduced, if pot com-
pletcly stopped by posting similar
officers. 1 do not know why this type
of betterment of industrial relations
is not extended to all the public and
private se tors. Is it because of lack of
man-power, or lack of trained officers
or is it because of lack of will or lack
of a bold policy by the departent it-
self? I do not know why this aspect
has not been considered. if Guovern-
ment can depute labour oflicers to onc
sector and there they are able *o deli-
ver the goods, I am surc tho:c officers
will be able to deliver goods in other
sectors also. I hope Government will
look into this matter and will try to
improve in the coming years.

These two aspects I have mentioned
sbove give us reason for a good deal
of hope that in future a better deal
to the working class would .e offered
by the officers of this Department.

13 hrs.

Then, Sir, there is the question of
The workers
wages has beep continuously eroded
with the cost of living going up and
the DA offered not being commen-
surate with the increased cost of liv-
ing. The overall policy of the Gov-
ernment, in a socialist pattern of so-
ciety, should be that the increased
national income should be redistribu*-
ed so that the common man is mane
to feel the benefit of such progreas in
the country. For the past 15 vears wo
have been wondering why this typ-
of fiscal policy has not been adum-
brated by the Government. Govern-
ment says that it is 8 democratic gov-
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ernment, and it is socialist policy that
il is implementing; but, unless the
impuct of the ides of socialism is felt
by the working class and the poorer
serlion directly, they will not believe
what the Government says about
socialism.

There has been, no doubt, certain
improvement in the pay-scales, wages
and DA, but the impact of the increas-
ed national wealth for the past 15
years is yet to be felt and unless a
very clear policy is adumbratled and
implemented by the Government so
that the workers and the population
feel the impact of this, people will
Peel frustrated and they will complain
against the Government. This aspect
of it has come to the forefront in the
recent months, particularly with re-
gard to the middle-class people.

I have nowhere seep nor heard in
anv part of the world where the
middle-class people, the white-collared
people, have thought it fit to go on a
strike; but, recently there was a strike
by gazetied officers of the LIC,
teachers of Government schools and
even doctors. It is not a normal
malady with these people. These are
not the people who usually complain.
They put up with a lot of suffering
and if these people are made to feel
that unless they demonstrate Govern-
ment is not going to pay them any
attention mokes one question the
method of redressal of genuine grie-
vances by the Government.

1t this is the feeling of the middle-
class people, what about the working
class which has been producing all
this wealth in the country? If from
Rs. 3,000 crores or Rs. 4000 crores
of the annual national income which
was supposed to be the national
income in 1847-48 and which has gone
up now nearly to Rs. 15,000 crores
per year—it is somewhere about this
figure—this increased national wealth
that has been created by the Kisans
and the working class must be
redistributed properly. When it gew
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propaily redistributed, naturally, the
condition of the working class is
bound to improve very much. No
doubl this redistribution is taking
place but this has not touched the
lower rung of the people.

Whilr something is being done for
the industrial labour class—I would
gay, the industrial labour class is even
a little better off—agriculture labour
as such—there are crores of them; 20
per cent of the total population of
India  constitute the agriculture
labeur class—has had no benefit
whatsocver, The policy and  the
enactmont with regard to  minimum
wises for that class has been enunci-
ated, but in its  implementation
nothing worthwhile has been done,
An pgriceltural lubourer who  does
not get proper wages from his master,
if he has to get redressal, has got to
go to the nearest town  which may
be seven or eight miles away.

Shri D. S. Patil (Yeotmal): But
the Central Government does not
recognise  that  agriculture is  an
industry.

Dr. Melkote: Whether it is an
industry or net, they are a working
class. I am saying that it should be
the policy of the Central Govern-
ment to look after the welfare of
this working class which constitutes
nearly one-fifth of the total popula-
tiin. If they have got to go a dis-
tance of seven or eight miles to
complain and go on repeating such
visits often enough in order to get
redressal which may come after
months or may not come at all, for
a palty sum of a few annas or a few
rupees they will be wasting away
even their daily wages which they
would have otherwise earned. Gov-
ernment should at least see to this
aspect of the question and see what
relief in increased wages could be
given to them. Unless relief is given
to them, one-fifth of the total popu-
lation of India will be made to suffer
continuously.
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Sir, I was saying that national Sir, the question of bonus is

?veallh has pone wup; but, it is enpaging the attention of Govern-

increasingly being felt that concen- ment and workers vo=+ much. Bonus

tration of power in a few hands is
taking place, In a socialist economy
this is a thing that should not be
allowed to continue. Our Constitu-
tion lays down that concentration of
power in a few hands should not be
encouraged and that redistribution of
wealth should take place; but yet
by and large this is taking place.
Everybody knows it; the Government
itsell knows it. That is why I am
stressing this over and over again
such that Government in the Labour
Department and  Government as a
whole should think of the easiest and
the best method of finding oul means
for redistribution of national wealth
such that every person fecls the
glow of such impact. 1f that is done,
the working class would feel happier,

J was spcaking nbout the price
policy and said that prices had gone
up enormously. The index now may
have come down to 152, bhut last
April it was somewhere about 144
and this April it was nearly 164
There was nearly 14 per cent increase
in the cost of living, To that extent
DA and wages have been eroded. In
the Government sector and in many
of the industries some relief is being
given to make good this loss though
not cent per cent. But what about
many of those industries where this
is not being applied? They consti-
tute a larger proportion of the
working class than those who are in
the organised industry. Government
has not done anything to relieve this
group of the working class and this
working class is yet the greatest
asset to the country because they are
working in various fields of industry
and in small country towns. What is
the policy of Government with regard
to these people? How will they see
to it that their pay-scales and DA
are not eroded on account of the
increased cost of living? Government
has not announced its policy in this
regard, nor has anything been done
so far to ameliorate their condition,

is said to ke distrihuted on makinpg =
profit. Profit should be calculated
only if a need-based wage, a living
wage, is given. At present in the
majority of the industries, whether
in the public scetor or in the private
seclor, need-based wage is not being
given.  Therefore. if proper wage is
not given and profit is shown, that
profit is no profit. This term ‘profit’,
therefore, is a misnomer. What we
are demanding is that proper wages
should first be paid and then  the
profit should be calculated. Even so,
the Bonus Commission, which was
set up, has given its report and the
majority report ought at least to he
followed by Government. Govern-
ment has been exiremely tardy and
there is restlessness among the work-
ing elass. The Labour Minister
recently declared that he would bring
up an enactment in the present ses-
sion of Parliament. I hope. he will
do it: otherwise it will cause a lot of
trouble and unrest both to the Gow-
ernment and to the people,

Then, the guestion of employment
and unemployment is another factor
which is worrying the working class.
Populalion is increasing, In many of
the Employces’ State Insurance
schemes, which I had the occasion to
visit in some parts of the country,
that is, Rajasthan, Bihar, Travan-
core-Cochin and other places, the
womenfolk are ready and want
some kind of a contraceptive which
they would use: easily, but it is the
menfolk, it appears, that come in the
way. The Employees’ State Insu-
rance Corporation is aware of this
situation. This is being handled by
the Labour Department.

Mr. Speaker: He might have read
in todays newspapers that ,
who take pills, become more mascu-
iine. Therefore, men must stand in
their way!
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Shri Bade (Khargone): He has merely from their numbers bup from
become sufficiently old. the guality of work.
Dr. Melkote: Some more workers I commend the demands of the Lab-
should be sent to these areas to tell our Ministry to this House and I have
what exactly ough! to be done so plessure to support the same,

that pupulation control is made more
effective.

There have been more mandays
lost, it is said, this year. There have
bren o lot of sirikes in many of the
industries. Government is wedded
to democracy. Government says, it
is wedded to socialism. People pay
money to the Government in order lo
encourage a democratic set-up and a
socialist pattern of society, This code
of discipline is the way. Government
treats all alike. There is no quality-
based assessment of the situation.
Workers are either Peking inspired
or are Russia ingspired and if these
people who have ultra territorial
loyalties are encouragd, how can
democracy sustain? 1 woud like to
draw particular attention to this that
it should not merely be numbers but
it should be quality based in assessing
the strength of the unions. There-
fore, people, who are patriotic and
who are working for a democratic
system of Government, those people
ought to be encouraged and the
other people discouraged to the
maximum extent, Government now
appear to treat everyone alike. The
Indian National Trade Union Con-
gress whose working committee met
recently, on account of the recent
anti-national trends in the Communist
Party, passed a resolution that the
Communist Party itself should be
banned. Today Russia and China may
be divided but tomorrow they may
come together and these people may
do something to subvert the Govern-
ment and create trouble in the coun-
try. ( (Interruption).

Mr. Speaker: The hon. Member
should conclude now.
Dr. Melkote: Therefore, I feel

that Government should assesy the
strnegth of the working class not
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"Nearly T0 per cent of the total
number of workers in 1961 were
engaged in cultivation or employed
ag agricultural labourers and only
a lillle over 27 per cent in non-
wgricultural categories. Ac againss
this, the percentage of workers
engaged in agricultural aetivities is
wvery low in most of the advanced
countries. The United States of
America has only 10 per cent of
workers engaged in agriculture
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o9 HAl 9 F WM AT AR |
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ATIY § a9 9% W9 AT dAS qa
TR Y G oAl W o oawar
g

FATFCATIHZ FT #77 TIF &, A
f&a g7 7% ag1 Tg1 2, AR WY WIT
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“The Committee observe that
there has not been any appre:ia-
ble change in the aggregale per-
centage of cullivators and  apri-
cultural labour to the total aum-
ber of working force in the coun-
try during 1951 to 1961. It has
only slightly comne down {rom
6976 per cent in 1951 to 60.73 per
cont in 1961, Tt would thus e
patent from the above that ng pro-
gress worth the name has heen
made go far in reducing the uer-
centage of cultivators and agrisui-
tural labour . .”

wgl a%  gwEicz madrAuiE
F VY §, TAE ATC A IO AT THAT

g

“The Commitiee consider it re-
grettable that as a resuit of *mal-
adjustment between the educat-
ional system and the socio-cccno-
mic needs of our developing eco-
nomy', there has been increass in
the number of educated unemploy-
ed side by side with shortages of
trained personnel.”,
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FaA A FY a3 2 3 A ey
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AA Y e @ AME Tw R
o0 F & A7 v & fedeguy |
g § 7 FEw T, wEw, 9T
#oma "o § o e T § i
AT SUTET TEE F1d &, W A @ E
1 d5a¥ w8, A wew w2w @,
Fgi ww § foaw Exftear fedegym
g g, og @t A gR @
frdie & Eafm |17 A oyEwE
Fart ¥ 1 7w fomar m &, Sa@Al w9
g | fogé 8 w1 oman g
“The Committee reproduce be-
low a comparative statement
showing the percentage of distri-
bution of wuniversilty enrolment
(faculty-wise) in selecled coun-
trics,.... The Committee observe
that in comparison with advanced
countries, India is far behind in
respect of technical and medical
education while there is prepon-
derance in humanities and natural
sciences in our university cnrol-
ment pattern.”

=7 & w7 g fr sl
ST H 14 THE §, Go To i g@ THE
& v dfen ¥ FAw o T §
qEFa 0 ¥=a iz § a maz @
g

Exitee #3947 ZATe aEt femer
FHY § T &1 AT 25 | F 70 0o Ao
w1 AT W X OATY AT # T wy
T @gi 97 g9 7 3T dle Ao e
g fipye fog 2 a0 1 ag & T
g o & 7 qer f w0t oy aren
e gAT Z At g Jaran mn fE oagt 9w
fraa ¥ fome 7@t fran @ wife &
w1 #2781 faad 3, @ fees fad &,
7 o ivfrem fem fred @ o agt
¥ O7E /Y qw T (e T F O e
w ot T @ I H A fAw o §
& o SEAT E e owmr mvw A o

CHAITRA 24, 1887 (SAKA)

Labour and
Employment

g F1 91 9 §, T F T | e
fear &

e e @@ oW g,
wafee waovEmiE fFaar ag w@r g
st gaat fersr faedt wames @ 39
#FEA g Aww Fafaar g fr o
FEqe @ A1z #8 wrd A fafaee
T1ET &1 AT g =fed, 7w faw
g sifgy f& om0
qT WEg SAEW A0 & 1 3T 41 F w0y
FAETAT AEAT

9240

In Madhya Pradesh, the number of
employment exchanpges at the and of
the period was 48, the number of re-
gistrations efecteyd was 2.21,000; the
number of vacancies notified  was
62,593, From this we find thay while
about two lakhs persens had regis-

tercd themsclves, the nwmbar  of
vacancies nolified was  only  ohout
63,000, The number of submisiions

made was 1,93,578, while the number
of placements effected wag only 37,811,

U7 eg WL AEA AT A £ I
a7 7w g frena i s
1 Fe AW A e Tem b ag fafa
W oImE T A A 0 FATERTAY
% gf g1 TW AWRAl Tt g TR
FTATE Fr o A o e o &
o & AT AT | § 4 saaw g e
A AT ATT A ¥ AT w15 AA famw
# 1 o= gm oreaTE wEtaA & A §
£ @ F@i A £ o § A e
A G AT @ gl oA 21 R A
WA § A AT WA E | F AT o7
wima fEa & | w9 I F1 T dEr
T GO FT OHEAT &7AT T @
it fFr ot w0 AE faear 2 @
F ¥y 7 § fr oy wiiw fafest
 waa g =2z @ wewt 4,



9241 D. G.—Min. of

APRIL 14, 1965

Labour and 9242
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[raz]
RETTIAT A AT F1 wowr qr we w97 e @ fF S 9w e fer a,
¥ AT T A P o ey T A0 S Y 3G o w7 ?

ot | TR W T 9T /T AT A
ot agT ag w8 3wt Heww o @A
FT T F 1 JO AT foar # ant
1§41 A9 ®7 F wa aga fefoo
AT FAF T A0 T4 F 0% 37 F1
ATl § 54 477 & @F g 93 8
st frr o A wE el #
a1 3+ 1 farmar femuaiediz g g,
A FT HIEN AT AT OFFAT
T Er & TReaera ey ¥ ag W

“Madhya Pradesh will have to
find jobs for 35 lakhs. Madhva
Pradesh will be required in the
Fourth Plan to provide joks to
more than 3543000 unemployed
people who are expecled to be re-

gistered this year and in the next
fiive years.".

o Z7 et #5177 =9 87,000
1 & mfasa oma a1 frn @ GATE
Mg FAUEAET ¢ A1 99 grfawd
FT § 87,000 F | FAGEETHE
AET & a1 a99 99 q9T, A9 ¥ A
a1 ATF ¥ AT T WA F T qET FgaA
fe fedi 7 28 3fwn & war e fam
4 a3t &rr 7 9 fowEmear mat w1
FATET ATH TZ% &1 AW I T | 73T
T 7 W w2 AT 7 WY I oy I
§ 1 91 7 Aew ATEEEE #7741 w2
qr 1 “few dfwwEm ox oo daA”
@ F1 gat g seefaisve ¥ &
T § qgran ar g ) AfE i &
AfFame w3t #T W E, T AT I AN
afFrreg W @ £ ) ag a1 T4 F aw
T ) Ay # s A gt @
o e H T AT AT @ 4 W9 A
6 gET ¥ R A A wear

4 ¥ ag 7 F=0 fFoaw 3@ A
FTHTA§ T TH AT A F ST A
F1 G TAT AIFY 9T | 7T A7 4E &
fr wgom it & 3 &9 F R
= T & fou 39 7@ ¥ a9
W & WA § FAowT A€ AT & 1 R A
WY qE qF AT H F G E, A A
AT wC @ § 1 guTe e fafae
w1 arfer ar fF Rt # 7 @ %,
WEL & F @ M|l F 97 &7 97 B
HIT A A A A g W R
fomr &t @ Y @ @ I AT g
T A @R A raw
You have got no right to remain
in big bungalows and enjoy motor-

cars us long as your neighbour is
starving.

st @o Wo mat (awwT) : mAATE
i FeraT !

o a% : g W 7 T T=y §,
FFT §) T Y A § 1 Ty
fam &awr &

Fae frqais & @t & wa & 19
FEAT AEAT § | ANV OH FE AFE
& ¢ fF dmuma fradt & fe A
awe & o Grmw A oq@ wA ¥
IEA T AL P AT Fare F
wiasm g 5 2oz wEvA
& wT faq et i &= a5
Il #1 dww far am ) & A
g g fF a1 @ g, ar e
FCEM § 99 | 9 L4 qrat & w1
ary frar & f 97 1 T 7 fagr I
WY &1 O1F &I H TTET 2 @ §
WY AT T T SEE 99T @ g0
W FH F I S0 §1 St
st T8 faer =nfaw
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FAL WY g € fr a7 1€ w0 AT
fzdma & =g gafraa grar arfew
w7 gafaeg g adt aatdz 38 W
qAdl, 3@ F1 AT 34T AG T4 W
waw A1 9g {91 fF wRAms &1 w A
drer 71 wfuw & faqr, @& @7
& 7w ana ¢ T gAfme 8 8
T9 a7 9 ®T GAA FI FH AT ALY
& 1| T8 & "awa qg g fr aw 1%
AT F AL | WY AT S FY qqATT §
Tz F34 94 § | A7 K & w9 FIAi
FAEwm I ®FA

w7 Fgr ¢ fF 17 81 wrew @A,
FaT ATSA WO @A | AF0 9T F4r
faarm | a7t @ TREEdE, W, AT,
TEAT HAeA AT F91q &F a1 fad
& g a1 faeem 1 W19 ¥ Ay
aarr  fe 3q %7 €10 go FFz ATE
fafar séeq & arq Sy FOm oT
A A1E FMOAT 1 IHFIA ITF A
ey st wifgw 1 @ A9 gl
wagdi #1 afwar ¥ A7 o ot &
ag rz arz fafrer & oifadr
wifgd | adr fofoam &faw aez &
starse fear @rar ey | W 7 W
Faferdt % 37 %1 aear st Fovr oy
a1 | AfFT s 3 i e oy oY e
s @i oy g T A
oF T ¥ 99 &7 fAaar qv agt w=
oF #T fawar & | @ ww ¥ g A
§fax agdt I wfza, afew @
aE W W F S e A T
o1y F79 I F A9 ¥ & faery §
f& oz ot A § 37 AmwE wQ@ E
g i § A Fgw g fF oW
A g o1 Y A e @ gy i
war @ W1 g A g, @ oA )Y
geedt AE T ) o7 F wwgdi F wwhe
w1 oA A i, Ay #
warfa ol a1 w gare &faw e @
241 (Ai) LSD—5.

CHAITRA 24, 1887 (SAKA)

Labour and 9244
Employment

& mfer ¥ aT AT gEl ATET T A
&t # orfey 7wt | 3 W wf=
WY AFT AFAT AT TH WG F TAZFU § 9T
QT TE W g ;T EA | AT W
IH X R TEAT AT

sft ot  (sf) o fom g
¥ ofoaw & &z F#4 Wi !

ot wt I 1 w1 fawar T
g

o fqa 7 wgar ¢ fr oo o0
g @ ¥ @we wnAmsmA g
anfgy W daumaT & fanr wifefewm
O Tfgh | 3w ¥ avE W w7 A T
FAT {1 A7 A | AE @ @@ 4g
grar & fr & ar & e et @ AR
TEATT B I | 5 & A ¥ ofeiw
FHET T FT FgAT ¢, I¢ ¥ AT FY
W & 9% FL GAAT ATEA E

“The Committee are of the view
that there is need for establish-
ing closest possible working rela-
tions between the Institute on the
one hand and the Census of India
Organisation, Director General of
Employment and Training, Minis-
try of Education and State Diree-
torates of Technical Education on
the other for the purpose of joint
planning and mutual division of
labour so as to avoid duplication
of efforts in the compilation, ana-
lysis and interpretation of man-
power information and statistics”.

W ¥ i v § e e
wAmamd A meg WA
&9 AT 0T QAT FT FY FC §,
TO A RN | W ¥ QR A &
favifafer o7 & w7 d7ure & feaw
¥ w10 1 91gd | FF A% 99 e
ot 7T % ol & w1 A Al
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[+t w¥]
w4, 79 9% AL WY ¥ ATAA G |
gafad & oo & &g A g R
iE HY g F T w1 qAET g
afgd sk = 71w Sf@ fr
€9 a0 FT AT T g 99 F AN
3 29 21 T § | T WY TE ey
HUT AET TOIET WY FT FTH A &
R AR @ WY WETwAr e "1}

| aATET AT AgE & ATH A ¥ gATd

sy &= A A

aﬁ%mﬁﬂ%_mm
g fo ot gt wnfeamedt A @ w
W s 9|

Mr. Deputy-Speaker: Shri Vidya-
lankar.

Shri Sinhasan Singh (Gorakhpur):
May 1 point out that I have becn
standing but could not catch your
eye, while some Members are ‘catch-
ing your eye', through paper. The
ruling of the Speaker is clear on this
point.

Mr. Deputy-Speaker: Pleaze wait
for your chance, Shri Vidyalankar.

=i ¥R W wgaw ( 349 ) ¢

J9TEAE WERW, ASA § TH GWL FIH

add

Mr. Deputy-Speaker: Th: bell s
being rung—Now there is quorum.

Shri A, N. Vidyalankar (Hoshtar-
pur): 1 hope this time will not be
deducted from my time,

I AN AErEy, WA faTT ¥
HAT WY ATHA § gW S99 IUT 41 9R-
wqol & fa=re 7 awy & | oF ogg A
ag & qowed F &9 § 7T F1 wgww
TaAT §9 FTH K7 AFT § 9T ST g7
Qo FOT G217 DA ¥ IAwT w@ AW W
FT arar ¥, gE 97 7g & fF gw w
&w § o 0F Far qwrer awT A @ ¥

APRIL 14, 1865 Labour and Employment 9246

I ZW ST UF A.T =T S9AT A8
fomd w1 F7 9T W AT AT A
4T gEE AW F QO AIE § AHAey
BY, IAFT T g & qgEN &1, 17 9%
F TUA FAG T FATU WEFHT AR
FawT Aifaat wgi 9% TR A G E

Wl aF gL XIT F FAT AW FAOUSH
FT GART F g w1 avaey 8, & A
£ fF o & aga § S F gnrd Wi
6! FT4T a4 & | I 9 F%H HHA-
AT FOA FT AgH aF qATeep® & "I
IHH At Agr AT weATIT FT G g,
AE FIHT TTH FTAT R | AW IW AGHT
gt § f& wrwr fam WAt mgRy & grg
§ 59 WeHH T AOIS & a7 FTE! AL
T & &ra, ¥ foma & @g, FEy
fes=adl 59 gu 37 A3 Fm &, ww
FHT &1 &7 & | IAFT A% TH TAT
& 5 ag wav & oW fzw § = w0
FT A g4 § a9 § W agd § AAAL
F1 WA g ad § ) A 5 A
Y gEad gu Ad 2ar | arer F#faq
mwear 31 wfaw 7 9A7 g3y @ E
4 gHA g9N, W FOT [FFEOUT IA FaT
T FT R § | AR AF F2T ¥ qA
HEEH T |47 g, WAy & mifead &7
TS ¢, # 59 o1 #1 qAnFAg 397 §
fir @16 wF & I aqArd z@ AW &7
oY & FT9T HgAa & w9 F9F & SAm-
Y T FI ¢ 1 9% oF & F anfow
@ ¢ faw AN F g7 § 9=
¢, 99 9T IAT AT HIT IF 9T AN g
FH A

#fwa &1 08 wEg Agar T §
gt 3% fewra dar &t & 1 oF a1 A
INE Y A g WTH ¥ wgwA § HaT &,
agi fewd Ger 1T & | O Mg &
fir gmy afems dweT & | IH TEY
fea dmr @t € 1 AW Wit wit T
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frars 3y o & 7 o @ A oo @1 wifed fored a7 sfoArsw @@ @

dwz7 o7 WY maAfE & gAY WEEEl 90 W Fugdl &1 sk fadr wrf aws q

2w & a1 guy A & qun §, fomA SoE 9% a1 9 fRAl sw A ge

e wgET FH ST A § A A dan Fr 9%

&g wgaT & 1 afEA ged wFEE 4o
£ & | S Fr qgar fore fear, g
Tt wpreg wTRY foea aw § W
IoT ®7m g 5 ag 9 wferei w
g & ama o Gema & w7 w47
¥ gwat g ewE o= dwg AR
W AW o ¥ FTH A E AT G
weqm 3% e

el a% sfraiimm # aww g,
S A7 T FTE WOl & FA T
afFT w3 39 97 awERTEE w2
& ara & fF 3g ¥ wre fawwa ot § 0
T wfaur gw #1 7o qfweh iF
T} 1 ET A A o sarenTd wamat
A E, 9 gewfor 39w @ 7 SR
@ 3, 7% Al oY, afew § sgm
FTH! FGTHT 97, IAHT T4 F707 § qogld
F1 o W TE FUHEW TN 0gATE |
| dlT & St dfeeaw gifasa, ot
1 ofeeat famdt 8, o awraTd i
fomt &, s ddaw A, freie
waa weAT & A1 wm 8, femde
dfafrem aqtdy mift & s & &,
fam #t gt Tt A FAT A swvEaT
sk g wr e &, w9 & wveg Y
wrer foaea g1 26 & W 9 Faw
gl A9 # A9EEOAE AR AT

wff oW W WA : IITA HEl-
TW, AT F W AET TIE A2

The Bell is
quorum,

Mr. Deputy-Speaker:
being rung—Now, here is
The hon. Member may begin.

=Y Wo ATo farermwry @ mogd #r
¥g 7aT™ oM 051 & | ¥ g g frag
ot FfrE i § I art § oun swew

vt wdr dar & fral F oW,
TATL 3W ' AIEAW w16 a@t § | A
JETE &1 1963 ¥ FAFT AL, 1965
TF FTE! T4 § | TFT AT G IERG T
aTeerh &, GOF T FHAL FT ACAT 8,
qg 35 % A a3 T § | TgH AT g
STERS ®T aTe(w ¢, A o 24 W wL
a3 &, afew wogdd Y ot 39 & A
A wEATE & IEE WA ¥ A6 @V
T wANE 4 ¢ % A fore
adw § o wEA IAH &, 9% &9 gt
T |

gwTT 2% &% 918 39, § IAF FAmA
T | WA 5 a1 & gt & fF w0
14§25 H &9 41 74 W aw
ad gqom ww w7 73 3, Afew R
gaTq & & @ W awn = @A
ifgw | 7 O T W17 I A8 T
FRAT AL FTEN 2T F &1L 1 AT HAZL
F1 TEd faeq ¥ 3 &1 9t & A7 Aw
qH HAZL TIT E1AT TEAT & 1 A g
2gAT A1fET i &5 1 At & s F
FT |

0 T & oy FAT A g e
aff g T AU T AR & A
T difa oF &1 iR wTw w7 ared
F 919 FIE! TOAL FT 77T fFAr
IART F2 71, TAWT 9T W, TAW AT
& 3% 9% 7FET T | O SFATEEY
wa & fam, famer gw amToETY
HrATEET TR &, OH ATt 71 A &
¥ fog, & wggm w7 §, AW T W
Tt w7 aTq & 1 i o aftrardt ar Ay
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[ ®o ATe famms®IT]

ug ¢ fo S &1 dearw Ay A &)
&% STe & T 3w w7y Y dar A
# 37 o & @ g ot wgd & e
W AT FT FTET FOW IS & 12w
# ¥ &5 qrafT a1 dEamy A w0
STgaT | A gA ATEd & R ot e
R # awd @, 9 B A wrEEA TR
F——n1T T2 AT WA ¥ omT e
f& 2w #Y TFw FTHE T 2 —ImwT
TEATa 79 a8 § &1 5 7T F1 9w
ot a3 o IER savE fgvw w1

uF "7 =i a=dr § 5 e A
g fem faar s, dfreer w1 §@few fomr
are | & urvar g fE Efes gr s
faam s wfgw | Afw gt e A &
aw gifex at ag g wrfen e gw 2w
#1 T ¥ fag woraT 7T «F &, TR
At @11 @ & 1| A S ggr O gafe
T T ®77 &, ITFT quHAT Jifew O
fr waw aw7 gdfer g% fag oy e
wifge fF & 2w Frawg@aw R E
# wmwen g f O SR AT A
F a7 ¥ fdfe 1 7w v S
ALY & | T FT wAg A Fa1 g
wiffea 7t &, #r FY 9% el F g
w7 7 Fm ol I gftew A
AT & wea aw e fF g3 @l a9
faemT | gw ®F FH &C | qg FAA
dfree Tl 1T $TE arel fr avE ¥
@ 3z o @ AT ¥ g R
w1, gfew 2 faar o | &few a
& wogT ® W gafer freer i o
Fa% foe aad aer (8fem a7 ¢ fF 9ast
ary & fadr | A I WAt A4k
® 7 ¥ w9 g7 I AT , IR
T AT WA 9ERT WIC 8%y W AT
g7 TZE FT aAZ T T LAY 8, IAR
g1 fear wme  we e faa @7 gl
g FT AT TwAT & A A FEAT AT ]

APRIL 14, 1885 Labour and Employment 9250

IuH JaE 79 fgear Tar @ 1 W
ey & 5 W gAdET W 4oy A
T A A TAdET T H3AT | T A
¥ T F W G IF F FEW F fag
gifza anfgy #aifs wgmrd & a9z &
sost fas dg sa T st & A K
FeAT g § fF oA A w1 2aqar A
agE A IEd

oa ¥ freawT FAET F ¢ H 59
frdza wo A § ) foid # fa
T g & & FAAST 9500 ¥ T FY
Jeoe @Wﬁg,mﬁ'ﬂﬁ'mﬁ"‘éoc
sTew w2 a9t | dfF ww 29
¥ e fve g & wee § 1 & W g
fFa g TRFmA & TIF TR
¥ wFwA A KT | g6t gF fewEA
& fFar mr fF 39 wEwA F@m R
tar #r§ Thaarm T8 & f g% wf
wagT ® Fearg faavar 9 2% | @
fere @ ararrarTer dar faar wwrar =TifEe

gaa dawr frar a1 &5 a7 §ia at
¥ SATET AAZL FTH FIT &1 g1 &
HUL FTTH AT SFAAY G T FA7TT ATAY
wrfge 1 afe ag 0 76 g w0
wer o 2 fF wgarE w4 81 8, Wi
T & AT W g | Afw faa
HAT HTER ATH F ITL A g7 BawAr &
T 5 o wyamds @1 wfew,
& adt @ &

FATQY AU @A & qfAardT weaAr
Tg oY fF g7 A7 @A § wAZT F I
¥ gfaam & fegdare amdd 1 gRw
€@ S A1 greaTfaat wfe A0 & daw
oY WU g0 AT AFFA A IAT K
sare ¥ fgedare aam & fa=re fRan
Ff it fmme g @A § A8 @
aar & e co i gfre & i faradd
ey AAAz sdfoen a4 & fr faasw
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w7 wogE T # faRET O A )
0 & 3% qfe afeww dvew # § 9
£9q YTz d%27 H | g6 ofeds @27 F
SuTeT FTIfAER AE a7 /% | T TEH -
#z 7 ow qrfadt a9 @ @ 91 g6
afesrd &%z & FT w1 AG HTAT 7
w7 T FEfaen & IO w1 W 3
EAH AAGT & WeT &1f TAT wraHAT dar
A8 21 1 § fa @ o sfmer ¥ feed-
T @ | TAw uw wfew At 1w ogET §
WEAT AT F, F T 2 § o7 ImE
g wrifae a= I @ Afew I Wk
| a1 TEF BT

£ oz S ¥ JzAak w1 fors
forar | W foar ot feree A wET fr aw
e & Wi A8 § ) gw aga & e
Hredwz Aadl 1 wog st foaaer feerr
=rfgn gaen A foeran, ot &= wy &
f& s amw &ifee 1 St o
miftee ET & I9H & 1% F IAwr a
&F =1 ¥ g fgean faan oo ) A
FHITE T T ) IERT ford ot mr
i | afe IE fawfont &
e w1 wifefedvm F@r g, aT
gawT et sy e 557 § et
2 o fedft zam & wrex oA W
qEdT FAT ¢ A & wwa g 6 qg
& 7t g | & awwe g e i
=1 5@ fawr ¥ w197 fovrg & g T
TEAT AT W W FT F A wAw
=fgg |

T QRT F ww & A
oFT | GER AT T w1 A
& wmgn £ o v go edeo e g
e fF a9 faae dre ag Wi o
T § I 9 THET FeeT wwT qar
? 1 o 9T T wET 9w § ) Wy
e =Tfee fF w1 g
# awrg & 3 g g a ¢, Wik

CHAITRA 24, 1887 (SAKA)

Labour and
Employment

Foam A § | ¥¥mm g fF g
Wt #fe A @ 9w @ @ 0wt
¥ qea @ 5 wEE deqnem g
=feu fr w8¥ w1 ST gwT & WA
TFE gwT & | " waren g fE 3w
g e ge T T T 1
HHEHAATIHT &7 q7F TATET 99 70 § W
nfafa ez Aam sw @ @R | g
T ¥ AW F1 S qwA A W
ST I qHTA FY T4 H wrEqw, 7w
Sa% fog FAman s v @, A e
ar § | afroer ot ag s A w7 awy
&\ & Z= gfe ¥ £ gu ot ag aemen
£ i s @ @ § e,
Iy a€ Ao ag ¢ % g qfow d
TS werT WA aifedt s o7 W §
91X gw T oifeqi & famsr fors 2
forar =ft dete 7 frar & 1 o aw T
WTEfEATATHT %1 T §T gfae wadE
Tt AL TETET AT AT T (W AAHE
1t it A Ty S A 6 A i
gfaw o w1 A & w¢ awdt

9252

ag g < & wrowt gears g )

Shri Dinen Bhattacharya (Seram-
pore): Mr. Deputy-Speaker, Sir, so
far I wag very attentively hearing the
speeches of the Congress members us
well as the opposition, Everybody
was discussing how it is that in spite
of the fact that there has been an
increase in the production and an in-
crease in the national income the real
condition of the workers has not im-
proved.

I would gay that the Labour Depsrt-
ment is not a separate entity in the
total get-up of the Governmen: of
India and inasmuch as the policy of
the Government of India is for a Jong
time past to see that the monopoly is
developed here in this country and to
speak of gocialism only in words und
not in deeds. The result of that
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[Shri Dinen Bhattacharya]
policy, monopoly-appeasing policy, is
that the total direction of the eco-
nomy is towards the development of
monopoly and capitalism in India.
The effect of that is all-round poverty
and discontent among the masses, and

especially among the workers. It is a
misfortune that our young and
enthusiastic Labour Minister will

have to report to the nation at the
end of the Third Plan, that in spite
of the completion of three Plans, the
wages of the workers have fallen
below the 1951 level.

14 hrs,

If T had the time, I can prove that
the real wages of the workers are
below the level of 1851. In 1851 the
real woges were below the level of
1938, that is the pre-war level
These are not my words. 1 would
request the hon, Minister to read the
speech of the President of West
Bengal INTUC in Asansol, in Durga-
pur, in the last session some days
back. What did he say? He said that
it was a matler of regret that after
three Plans and after more or less
18 years of Congress rule, the wages
of the workers were still at the 1839
level. 1 do not know what figures
are available with the Labour Minis-
ter and how he can dispute my
point, but 1 assert that the wage
policy has not been changed in spite
of so many assurances.

It is true that some cash has gone
intp the pockets of the workers, but
the Government and the big capital-
ists have taken it out from their
pockets, and that is because of the
unscientific, pro-capitalist and pro-
hoarder price policy of the Govern-
ment of India. So, T do not know
what the poor Labour Minister can
an. what authority he has got to
bring about an over-all change in the
policy. Until an over-all change is
brought about, there is no hope, no
future for the working class of India.
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Last year, during his Budget
speech, the Labour Minister was a
bit angry and accused us of provok-
ing the workers, but what has hap-
pened during the last one year? If
you kindly see the reports which
have been given to us, you will find
that the number of man-days lost in
1964 is more than that of 1963. Not
only that. The number of strikes
has been more in 1964, and this has
been progressively increasing from

1860. In 1960 6.5 million man-days
were lost due to strikes; in 1961,
4.9 million.

Dr, M. 8. Aney (Nagpur): Due to
strike?

Shri Dinen Bhattacharya: Due to

strike and lock-out.

In 1962 it was 6.1 million; in 1963,
3.3 million, and in 1964, 7.3 million.
S0, T do not know how, by making
the trade unionists and Communists
the scapegoats and holding them
responsible for these troubles, they
can get oul of their promise to intro-
duce a need-based minimum wage. 1
do nol say that nothing has been
done. Some wage boards are there,
some increments have been given,
but the basic thing, the most vital
thing is that the Government pro-
mised to hold the price line.

Shri Shinkre (Marmagao): They

will hold it higher.

Shri Dinen Bhattacharya: They
have got to do it. Prices are high
due to their policy.

1 can give one example. This year,
an economic review has been circu-
lated in West Bengal, which shows
that the cost of living index rose by
22 per cent, while the wage increase
has been only 18 per cent, leaving a
gap of 8 per cent.

So, the over-all picture is that due
to the price policy and wage policy
of the Government, the workers are
suffering. So, I would request the
Minister to help the workers. I have
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no quarrel with him. 1 know that he
is trying. He was for some time
President of the Congress and 1 had
an expectation that he would do at
least something, but how can he do
anything when, as Shri Bade pointed
out, he is at the mercy of the bureau-
crats who are ruling him? It is
not that the Minister is doing the job
and actually functioning as the main
functionary in the Labour Ministry.
Some old bureaucrats, who have been
there from the days of the British,
are continuing the traditions of that
time. So, how can he do it? What-
ever may be his policy, everything
will be damned and fruscrated by
this bureaucratic machinery every-
where, either in the State or at the
Centre.

Last year, in the course of his
reply, the Labour Minister con-
fessed in this House that there were
some  defects or errors in the
compilation of the price index. It
was stated by him that the West
Bengal Government would rectify it,
but up till now nothing has been done.
The situation there is the same as it
was in 1864. The actual prices that
are prevailing in the market are not
taken into consideration when this
compilation is made. So, 1 would
humbly request the Labour Ministry
to do something to bring about a
change in the system in West Bengal,
Bihar and some other States where
this faulty compilation is continuing.

Reference has been made to the
employment position, From the re-
ports available to us, it seems that
nothing can be expected from the
Fourth Plan. After 18 years of Con-
gress rule and completion of three
Plans, whatl is the position? The
official estimate is that 35 million
job-seekers will chase 20 million jobs
during the Fourth Plan. This is not
my saying, this is what I have gather-
ed from the official report. So, on the
one side there is a cut in the real
wages, while on the other side, there
is dearth of employment everywhere,
Government cannot solve the prob-
lems by this fraud in dearness allow-
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ance. On the other hand they try to
suppress the movement by the De-
fence of India Rules. The assistant
secretary of the Hindustan Motor
Workers' Union with which I am con-
nected, Shri S. K. Dey, had been
detained under the Defence of India
Rules. I can lay on the Table of the
House facts to show that during the
Emergency, just after the Emergency
was introduced, this union contribu-
ted Rs. 1,000 to the defence fund and
very recently, just before his arrest,
the West Bengal Government's labour
directorate appreciated our function-
ing so far as collective bargaining is
concerned, so far as the dealings with
the ployer were ned and
certified that union is taking g very
reasonable stand. In spite of all that
the union's assistant secretary had
been arrested and detained without
trial,
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The tripartite labour committee de-
cided that in the case of individual
disputes, individual dismissals, the de-
cision will be given by the labour de-
partment, I do not know what has
happened to that. The Labour Minis-
try know that it is not done. But
that is the main thing, main hurdie
in the trade union movement. Any-
body who takes the leadership in the
unijon is suspended and then dis-
missed and if he goes to the labour
department, his case is not taken up.

Even in the cases where the trade
union workers are punished or
Un-

charge-sheeted, what happens?
der 1D. Act the employer is the
sole party and because it is a domes-
tic thing, there are provisions in the
Act according to which the tribunal
could not go into the merity of the
case, If the Government does not
look into this matter, I think it will
be a real injustice.

Mr. Deputy-Speaker: The hon.
Member had already exceeded his
time; he must conclude now.

Shri Dinen Bhattacharya: [ will
take two or three minutes—not more.
Thig 'acuna must be rectified; other-
wise the workers are always at the
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whims of the employers and the court
has nothing to do.

In the case of a union going in
appeal to the Supreme Court, Lhey
have to deposit Rs, 2,500 as security
money. 1 wil] request the hon. Minis-
ter to take up the matter with the
Law or the Home Ministry so that
the workers may be exempted from
this security deposit; otherwise the
workers cannot take the opportunity
of going to thg Supreme Court.

Only one point. The most hope-
less state of affairs is prevailing in
the Coalmines Welfare Society. Any
Minister who comes there comes with
an officer of his own and therg is
no system of promotion or service
conditions. It may be looked into.

One more point. . .

Mr. Deputy-Speaker: Order, order.
{ am calling Mr. Sinhasan Singh.

Shri Dinen  Bhattacharya: The
Labour Minister assured that a wage
board should be set for the film indus-
try and I request that it may be done.

=it fakiea Fal ;. FoTEm wEred,
WG AT NAW 717 T g w e
# % o wEew waA W g1, weaw & |
& T TR 9T IR FA o, 7
et forre & wmure 9% fdft mzem =t
Ty 9, sEw fao & oAy aga
T qATE |

ag ¥ A I @ fr ar g
wATHRY OF GF gfe & gq ¥ §, A
AT FY qEETH ¥ Welt wwTe qfefeT @
o7 famt qe wwdt A1 ifeww @, 3w
et iw &7 994 g7 & T 97 v
w7 fa et ot tfaga & art wrm w1
wYer fEFay & Y7 ©9 9w ST A W
& #9gd T A9ET § wawd § | gwiag
g aF T aga W § 5 9% wfe-

F1 & wagdl &1 99AE gEEr 7
FFT wrafa & faq &9 i

T &Y W wEET ¥ 979 Tt fen
fF FTIgT & 7% forer wnfes & 1961
H gur® w9gdd F1 AW 4 9 wEE
7 & am 9T frare faan ) vy 7
I far=s wraEe faar ot a2 ara
w97 v | fre wife® au& fang aré-
#1E § ma o frz 9dew s 9 fE
gEwE W F1 W ¢, gHiAT IEA
a8t A fear st 9w fe @m sy
g fFar | w7 o8 & fF o 7age
1961 & 1965, % 979 & HH T,
9 § qgT @, IwEr 7 afq W
g g% g | age e v & fae
oifa® ¥ /2 %1 &, ¥17 39% foaw-
aifer & w4 1 T &, g faeroi
faaa & 1wt feafiy 7 & i womge A
oE §FAT & | WIW WAFd & WA F,
afes 7/ g & &g Fa AT -
HAF T HIEAT & AT | T &7 FL——
fa warg we aga faafea €1

HF AAFL T T & Igvd Wi Teq
% fF ST @A-FEA W a9 I A
W IA% ATA-a=a1 71 (EwrET Wi 39
¥ gt #1 qfauy Iveey g1 | F awwEr
g T vz wargdl & Ae T wiwma
{741 Y 97 W a7 o @A Al
afe Tagel F1  wed A §, T 0
AL AT A IFT AGFL F AT TGLH
g, =9 W@ T AT ATH: FUST IITAT
F7 & 1w gl & fog wfw afa-
Ut AT FTA FT ATE FH AT IR
T &1 q7F ST ere faar e g

75 fe7 g ga Fan fF Fr-
WIS ¥ 21 A F WAFT T AT d—
oF wEesd aage, A f ArE
o & Wi g, e mg, S afrt
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gt AT w7 fay A @) wAAG
qIAETY AT, AT WIA-FA TH AATAT F
ToRT §, gwe aer wifa afdww § o
§H WRRY H UF SRS AT 0 oy ) &
T W A RIS & WIE T TH g
w1 o AT g F § R oag &
f& g7 Ol ant & wagd # & foast
FHiHEET 917 auar wias & o H
FTET HTH T T & | TART 2|1 AIREY
fo @ ey gear & gra fefafers,
frafem, woge gl & sarar W w7
2

qET 9T A1 TgF a9 T ¥, Fq@T
o7 gEE K T FA Y | M@ H 0F
HAGE ATATEANA A g€ § 1 AT HEw-
qF ¥ o wAg7 A5 F G § wOAw
w9 BIg FT AT 79, A IW ARG T
9w amad amn fF oawge s 7 A
w1 A9 aceAE wfawrfai & 3
qTEIT § o Fa5T 3w, faw
s wage wAt fer aa, fefafers
fam aw, frfiqa faem o o 9 gAY o2
| M, AFT F FGHT AALL WOT TQ
4 W7 IFM 79 T4 F1 FEqTET T
& a1z Wl a7 HEqT @ WAL F F@W T
W 48 9T A% FIA Grew fogfam gmi-
ATEANA & B § W A G g
w=i wgrEa & Fwr § fF wr e for
fam wrATEeE 3Ty W M aag X
AT 07T HAGLT FT FTGETHAT, TEA-HEA
/T F=ATe § IR w2
affm o WO sfeEE AT g,
wfaw 8 AME FEET A1 W
&/ ®TO0 § WAz A1 faay o ) mae
T AT A8 3T 1 fw ag maAem A
21 & arw wgar e o oy s Al
£/ OIT &5 /T ANART T | 69
o AV ATET T FTAREFAT § 30T gIAgL
®1 fewra g1 & A1 Ty weET-
dwa ¢ ot S /e &7 gEtee
¢ famn & o I9F ara w1 S '
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AT 2, IA T WY ALET VA F o EA
TR AITIEAAT § gwi vl wqge @
HqIT T T A 7 g AT H, qzrEy
AR, ARA TQATF 4 70 ¢ )7 agd
FRFCEL I RAFAE Ry [waA
#qrAT 77 919 § fa0 fafa g goge anfed
3351 3 faf s 3fam it ofe wfe
& 18T &% HH WL FIAZ FTH §7T qF |
g ifAar A T AT E ST TA ATE &
qugdl #1 foero g1, 9 A 9 21
AT IAF TT F1 FWTH FTHT 271 |

WOl A AAET [ gei fw
WITEYT KT AAZT FOL GIAT AIAHT
FEH I 1@AT R | G FALT FH Y
A4 & @7 "9 897 arfew s §
a1 oz &t w1€ AT g g g faRa
g7 ATCR AY /YT I AT KIAT AT K
¥ w7 w01 w7 a1 A fAmy g Ay
wqay TEAAHT IO H TEAT & 1 48 TEEy
#faw g & 1 gA% mAARE 51 0 e
#rr & 1 & Srgan v 9ad wfwaa &
s77g fem am wifs ag sara seen
w0 &7 A% | 7 7 sfoeror 7 gfaag
& 3A® o7 fa&i 7 A Fgwea fwar
AT |

" AT ¢ fr A gy 7 dro
o o feardiz Tt wwgar A7
A & FiFwTT ATEAT § | FiFwT AT TH
warg7 #1 9geT ¢ foat a8 tme
w7 A%, TH FH ¥ AT FH 4R T |
TPRYT § A1 AFT A § I ag
UHFTATAE A4] T GFAT § W Ty
wagdt fraa gt & 1 2z T Ew wAr
2 oty g 30 AA ) R NN FEE
T ¥, T I AnATeE g
wmRAT § & 57 &1 & wage 1 awmm
A, FEATH H wEgT T A= A g
faa fram & ma¥ woar widwe £
T 97 /E AT & wagT qnA § g
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[ fagrem f=e]

q7 @t Il FzmEr faar amn =fed
uTa A1 gagy ufaeg 1 e A1 @AY
AT = g aifed faan sl w5
qagwra afafagr &1 azvan fae &%, 3977
ifmat a9 w7 37w & fawas wm
FraqEs #1 7 fum w7 AgF Afafadi 71
faem wifed | @ TraveeA fsogiew
F FqeZ FOH AT A | @A H w14
f& @a fazdt a7 ¥ s E fa
A g A EFW 9T AT Wiaw e
A & Tw fued #1 #ideT
aagd St AN A s e A wfaw ¥
A @ AT T Eqy A wifwa v A
2, o 17 Fegrdde &1 2 w1 oW
ag+r( afufagi 1 99 s8 % fea=
# &7 femn s A1 F &1 vy a7 fewrdde
F1 37 AT afma 1 a9g7 w97 & fog
@ Jf T aa) werw w9 wergdd
®1 % ZA1 | g7 AR F1 AT a9 FE
ST BEFET ALZIAA F1 W7 20 &7 agran
fadem

1959 7 FIT4 $AT 729 § 0F FAA
AT a1 fora® sqa g 4y w9
q1 F faat o Frfeai & § a7 oeeng-
nE e ad & afd § 7@ w27
we # fadt ot 2z 1 a1 fefesw
are #t o1 fyey ofrag A Awfr § 5
Ao o o & wfe i sfr snfed
faeet ot afsms afaw Fdwm § A5
F1 Afwfrar & o1 fF a9g7 a0 &7 Fofy
% ol § § " oAz gasiaT &
wftd WY ane | § A g gar
AT I ¥ ) " § A qRemET
THHA F1 A AFAT § 349 faea w
q#1 fir=n 41 917 IF | 97 q@rn
1% W itz 3% wfed & Awfoar
AL AEY @1 & W FAA Y 9 Fmaeqn §
e i1 T Y Yt e & T T
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fora o &% & 1 OAT T & 97 a@9r
fraifea @ 1 fadt oY feudde & <82
NomTaEIaa g, T AR AE
Treaw & o7 7 Y fret gt femiae
¥ | FHTzT g7 ot AE G § 1 a@r
F FAFT 97 At | F 99F 99
T WY IA%T HF A KA FIA
F AT FARAT B G E AT I AT
fear fe qa gae qar 21 a1 & FAwE
T f T 9gE WA WTIHI AEH T
FAT AMET F5116 AT TaFT AT AGT
FLEE | GTIRA AH FamEn fF wmgEr
THY AT ENI | WA qF qA GH FAT FT
AT RS AT I AERT A AT ST IR |
& my & wrdAr wwar g fn & W FEa
HTT T § TTH AT go 1 | FT
H 3G fF s georieam g1 @ 2
a1 7F | I EAEHT AR &
Ffca & wrawt Ag o omd § o fawr-
ot it aga ==l & 1 7 aga wwit § 37
g &%t § we #h mieHt 7 awe
arATHe e o # T fad
FW AT 9 da% § w7 A fawrfomt &
oo @t s € 1 F9 G g W H
b7 % ¢ fF fawfor & far v
Fra Y ¢ 1w A g =fgd
TraET & W 9% /T R agew &
afer 79 S F1 A0 § 0 arfe
g famrfon s1 XM w2 | I g AR &
f afra ofsa afam i & 4 1§
A EAT I AT ORT FEgaT e FR wEr &
fagrfre &34 ar=T faer om0 ) 3% 9"
W& q3Z & O 9T WY 4 91T IFiA
fasrfon ®77 & fau w31 91 | F4 997
e 6 Gar 7 &) 791 8, W AR A
e ot o 78 WS ¢ ) A F Ay
favamm &r 72 g 2 fF =i g8 w7
19 TTwg K7 ArET off famaay ) gz A
IO AOTT # AT gE & THET W A
YT el | W e qReE AT
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F w7 o acd wrar gevd wr ok § Ar
FAT1 AT /1T 37 FEA F¥ F00W KL )
o7 a4 A0 FAT Y T9TT T4 AT F FA
Fa7 & A1 IAET AL HORL ITAT TifFA )
A1 AR & wlawrd § ag ar 95 g0
FUTIRI E T TR aEFR AT
FmITAT E AT AT GLIFAE
CERIERIRICCEAE R IR K 2o -0
A fasaq & ar wioa # Fav grr
grm &gy st g AfRT wr s v

- gAET ZIT & A1 IART A WORT g7
F7a1 T, IAFT A GTIRI FITTFAT
arfed |

w:a & & amd g3y fadza s
ArZar § & M gw & F1 AromTo Ao
¢ 3as1 fedy acz & dr gy w5 wifow
o7 A FT | IAR AT OIS 4TSS
Al 9727 Al EATT WAL ARET
# A1 FIARCIT MINIAAT & w17
FTAT § qZ THTT Y AN | HI7 Alo
AT7e Hlo AZT FITN TFAT & A1 T8 THT
T Fmr 1 A% Afrar a7 fasam fe
IARN AT 437 T FT A AR
ATET FRT | TARY AT A5 w90 Fawd §
g ¥ fm, o & fan, ¥ g
gemife & faqd A3 fadd | § smoe
Wt 73 fadT wyT gagdd w1 oA T
faad | AAE F1 A2 BTAT AIR OH H
T FIE A AT ALAT FIAT TIAT |
& AT E IH W W7 oA | warA
wAY AN AT AT G IAR AT AN A
qz T I 4§ oW oRTAar g %
7 A qIOT0 e AT )

o @ & 17341 A1 Fzr AgAE
meead Wy gAd fevddEa wy @
awq7 7% fr faa Az o
F AT W7 fER A A d wEd
ad
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Shri Oza  (Surendranagar): Mr.
Deputy-Speaker, Sir, I  would like

to preface my speech with certain ob-
servaiions on the speeches made by
some of the speakers who preceded
me. [ particularly refer to the speech
of Shri Bade who does mnot hap-
pen to be here just now. He casti-
gated this Ministry for the unemploy-
ment that is prevailing in this coun-
try and he also passed some severe
remarks on the ruling party. 1 also
share his sentiments about the un-
employment that is prevailing in
thi: country. I also share hig concern,
but I wonder whether this Ministry
can particularly be castigated for the
prevailing  unemployment in this
country, It is true that this Ministry
is being styled as Labour and Emp-
loyment, but when the word ‘Employ-
ment’ is used, it is more appropriate
to say that it is employment regula-
tion rather than employment creation.
I wonder what else is there at the
disposal of this Minisiry to create
employment potential in this country.
I think it is the Planning Ministry
which is the Ministry concerned with
that aspect of our economy. If we
look to the Introductory remarks of
the report that is circulated to us, we
will find that it has been stated there,
as follows:

“In the matter of employment,
the activities include the organi-
sation of the National Employ-
ment Service for the referral of
job seekers for the purpose of
placement, implementation of
programmes of voeational guid-
ance, employment counselling and
conduct of manpower studies and
surveys.”

This is the only aspect of emp-
loyment with which this Ministry is
concerned. I would leave it at that.

T would seek this opportunity of
expressing my deep sense of dissatis-
faction. if not of resentment, at the
way in which thig Ministry has been
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split up. We know that the Emp-
loyees  State Insurance Corpuration
and Provident Fund, these two things
are taken away from the present Mi-
nistry and a scparate Minisiry has
been created. 1 wonder what is the
thinking that is prevailing in  the
Ministry about these things. I won-
der whether it is being realised that
labour discontent hag a lot to do with
labour insecurity. These schemes
like Employee:’ Stale Insurance Cor-
poration and Provident Fund primari-
ly generate a sort of feeling, a social-
security feeling, amongst the labour-
ers, And to divorce this sense of
security, ecomomic security, from the
discontent or contentmeni prevailing
in the working classes, I think, is not
a happy thing. Whenever one moves
in the labour areas one comes across
complaints about these schemes not
properly functioning. Take the Emp-
loyees' State Insurance Corporation, I
had the good fortune of being usso-
ciateg with that aclivity for a pretty
number of years; now 1 am not there.
Bul T know, whenever we used to
visit labour areas, in those places
where the Employees’ State Insurance
Corporation wag functioning properly,
there was in a way some sort of sa=
tisfaction prevailing among the labour
class. Complaints were brought be-
fore us. These things lead to some
discontent, and they have also some
effect on the labour relations and alsc
on production. So I think the Gov-
ernment should give a re-thinking to
this aspect and amalgamate these
two schemes Employees’ State Insu-
rance Corporation and Provident
Fund. These shoulg be again placed
with the Labour Ministry.

Sir, with the planning that we
have adopted and with the strategy
that is in-buily in the various plans
that we have accepted in the country,
what is the main strategy there? If 1
may summarise it in one sentence, 1
may say that the main strategy of the
various plans that we have started im-
plementing in this country since 1851
is to shift our working population
from the primary sector to the
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secondary  and teriuary sectors of
production. We know that in our
country a large size of the population
is relying for their sustcnance on
agriculture.,  And unless and until we
shifi this working population from
that primary sector and move it fur-
ther on to the secondary sector, say,
of industrial production, and to the
tertiary sector of social services and
other things, I think it will not be
possible to give the go-by to puverty
in this country. And I am very hap-
py about the way planning has been
conceived of and iz being implement-
ed. This is the initial period and we
are of course passing through some
teething trouble. It is true that we
have come across some very bad obs-
tacles in the path of our march to-
ward: prosperity, but that should not
dishearten us.

° Here comes the role of this parti-
cular Ministry, that we have to in-
dustrialise our country as rapidly as
possible and bring about this shift in

our working population. So, as the
years will roll on, more and more
people will be coming to  industrial

fields; and so this particular Ministry
has to play a role of secing that this
period is smooth, that because of bad
relations between the employers and
employees our industrial production
does not suffer ang that the switch-
over is not met with difficulties.

We find that in 1956 about 34 lakhs
of people were relying on industries
for their sustenance, Today their
number has gone up to 43 lakhs. If
one hundred is the index for the year
1956, during the last seven years or 50,
the index has gone up by 27 per cent
in spite of the fact, as I have been
observing a very often in this House,
that a sort of unseen rationalisation
is going on in this country. Not only
in the new plants that are being set
up in this country are we accommod=-
ating less ang less labour, the new
labour potential is at a very low level.
With that I have no dispute, because
we have to keep pace with the
rest of the world in so many respects
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We have to create an export market,
and ip the internal market also we
have to make things cheap. Industries
are not placed in that condition where
we have to take a charitable view and
out of sheer charity and mercy we
have to engage people. That is not
the way of industrialising any
rountry. least of all our country. I
liave no quarre] with that. But even
in the existing industries we find that
a slow ang sieady process of rationai-
isation is going on. On that also
to be wvery frank, I have very liitle
quarrel, provided that the rativnalise-
tion is without tcars. There we
find that our trade union movemernt
Leing very weak in some sectors, ra-
tionalization with tears is also going
en.  The Ministry has to be very vi-
gilant in seeing that in areag where
the trade unionism has not growr
and has not acquired some sirength to
safeguard and to protect ils own in-
terests, the labour is nol thrown out
simply  because of the whims of
making some economy here or Lherc.
We have to see this that the proces:
of rationalisation, which may be
incvitable, should be without tears,
and not accompanied by recrimina-
tion:  because of the person shifting
t¢ somg other thing. In that way only
should rationalisation be allowed to
g0 on in this country.

We say in thig country that we
want to make rapid strides in our
industrialisation, that we want a
contented labour force. How is this
contentment or  satisfaction 1o be
brought about?  Unless the working
clasg has a sort of faith, you know,
howsoever we may cry in this coun-
try, with all our symputhics—and
I have worked among the working
classes and I have all my sympaihics
for the downtrodden—in spite of that
we must recognise today that, situat-
ed as we are, a need-based wage i3
not possible, however much we may
desire it. But at the same time.
when I say this, 1 do not want to say
that we shouldq disregard all the re-
quirements or all the necessities, all
the demands of the labour class. Tut
we have to strike a balance whereby
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we could create a faith in them (hat
whatever possible under the present
context for them is being done.

Today, if we louk at the reports of
the responsible trade union organisa-
tions, we find that there is a  sort
of lurking apprehension amongst the
working classes thag they are not
getting a fair deal either from the
employers or from the Government.
We have accepted so many schemes
about discipline, code of discipline,
code of conduct and so many things,
of which 1 have no practical know-
ledge. But we find from even res-
ponsible organisations thay they are
not happy about all these things. This
is a very bad augury. If we want 1o
make our industrial progress smooth
and rapid, we should see that a sort
of satisfaction is generated amongst
the working classes that they  will
always get a fair deasl from the emp-
loyer and that the Government will
always step in where any injustice is
being done to them,

Take this code of discipline. for
cxample.  What is the fundamental
corner-stone of that? It is that there
will be immediate arbitration if there
is some dispute. These organisations
complain that arbitrations are not
piven in time, angd if at all they are
given the awards are not implement-
ed. And there is so much discontent
on this. If discipline is to be enfore-
ed. it cannot be only on the emp-
yees, leaving the employers to their
own power or strategy. That is not
fair. If a code of discipiine iz to
be enforced, we must see that wher-
cver the parties cannot resvlve their
disputes between themselves, the Gov-
ernment should step in and give them
immediate arbitration which can be
effective, which can be also instantanc-
ous.  Protracted proceedings about
arbitration and law courtsy nd indus-
trial tribunals also are not g healthy
sign, and I do not think they are
poing to bring about any sense of
satisfaction among the working clas-
ses. Unless this faith and satisfac-
tion is generated in them, I am afraid
to other thing is going to help us.
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Also here, as I said, both the emp-
loyer and the Government are not
playing their role properly. And when
I say ‘Government’' I do not mean the
Central Government, I mean the State
Governments also. It is my personal
experience. In so many States we
have been seeing that somehow or
other Government is absolutely indif-
ferent to the demands and is not
trying to slep in at the right time to
counsel or resolve the situation. Emp-
loyers also are to be blamed.

1 have also geen that more because
of the bsd  management, personnel
madnagen Lrt, there are recriminations
among \he working clas; rather than
because ! their subslantial demands.
The nersonne] management of  the
employers must keep pace with mode-
rnisation. We are living in the year
1965, Bul we have got employvers in
this country who are absolutely out-
moded in their thinking. They are
absolutely indifferent to the legitimate
demands of the workers, with the
result that on account of such pin-
pricks  production sufferers. There is
discontentment among the employees.
Employers are not disatisfied about
the wages only or other parts of the
remuneration. Because of bad per-
sonne] management ang indifference
of the employers. we find that therr
is a lot of discontentment, and also
production has suffered,

In this connection, the role of the
trade unions also comes in. [ have
no time; otherwise, I would have
referred 1o the figures. We find that
the {rade union movement in this
country has expandeq quantitatively.
Lakhs of people are coming into the
fold of trade unions. The trade
unions submit their annual returns
and those figures also are coming up.
The income of the trade unions has
now gone up to more thun Rs. 1
crores. It is a good sign, bul  we
still find that the trade union move-
ment in this country has not deve-
loped on a heallhy line, because so
many reason; arc there, One of the
reasons ig that prematurely, ip this

APRIL 14, 1966 Labour and Employment 927¢

country, along with the trade union
movement, the vast floodgates of poli-
tical freedom opened up, with the
result that the trade union movemcut
is also exploited by poliucianz who
say that they have come to helo them
and for their econemic uplifl.

Here, I would like to say that the
Ministry has initiated a very good
workers' educztion programme, But
I wonder why it is not heing adopted
by several States and why ii is not
being pushed up by several States. We
must do away with ouiside agencies.
It is no use being spoonfed all the
while. Now, so many industries are
coming up. These indistrics are still
to inspire and Instil a sort of confid-
ence among the workers themselves so
that they can safeguard their econo-
mic interests very much and so that
the workers can have rocourse to
whatever remedies are ava'lsble un-
der the law. Therefore, I would re-
quest the hon. Minister to push up
*he workers' education schemgy where-
ver it is possible.

Then, a  worq about the Joint
Management  Councils. T woulg say
thay let us wait for them. Let us
not put the cart before the horse,
because, unlesg the workers are edu-
cated and unle:s they know what are
the minimum factors, cost accounts
and so on, what is the use of being
only satisfied and saying, just to
show to the others, that in thiz coun-
iry we have joint management coun-
cils? There is no time, as otherwise,
I would have rcferred to certain ob-
servations made in this connection. I
may say that all these things have
utterly failed. We are under an
illusion that in this country we have
the joint management councils where
both the employers and the employees
sit across the table and solve the pro-
blems of the industry. That is not
happening. Let ug first intenzivelv
take up the workers' education prog-
ramme and teach them the art of con-
ducting the trade union activity well,
and let us acquaing them with their
rights and  obligations and the laws
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which we give them ang the benefits
and the protection that we offer them.
Only by that process I think we will
be able to have a healthy trade union
movement, and that is what is absolu-
tely necessary for a healthy shift-over
from what is now a sort of primary
economy towards a developed econo-
my in this country.

Shri §. M. Bamerjee (Kanpur):
Mr. Deputy-Speaker, Sir, today, when
we are discussing the grants of the
Ministry of Labour and Employment,
unfortunately, this Ministry is trun-
cated. I do not know whether the
separate  Ministry which has been
formed—the Ministry or the depart-
ment of Social Security—will be to
the interest of the workers. I still
feel that these departments should
remain with the Labour Ministry, be-
cause, labour is there and the prob-
lems are there. What is missing i3
a proper solution. I strongly feel
that with this  truncated state of
affairs of the Ministry, it will be difi-
cult for the Labour Minister to co-
ordinale his activities with this newly-
formed Ministry called the Social
Security Ministry. Still, T hope that
something will be done to have a
perfect co-ordination so thai the la-
bourers may not suffer because of this
decentralisation,

Now I come to the main point, ana
that is about the fall in wages. My
hon. friend Shri Mohammad Elias ana
also others have very ably expressed
how tha wages are falling every vear.
If we take the slatistics, we will find
that even the wages which were given
to the workers in 1951 have not been
protected and are not protected in
1965. It is clearly revealed that with
the rising cost of living, the workers
are unable to keep pace, with the
result that the worker is indebhted to
the extent of Rs. 500 to Rs. 600.

I shovlg remind this House that a
middle-class  survey was taken in
Bombay, and some middle class fami-
lies had something very serious to
show {v us. What was the revela-
tion? What was the result of that
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survey” Persons who were getting
HRs. 100--150 were indebtled to the tune
of Rs, 500: those who were in the
pay-scale of Rs. 150—200 were In-
debted to the tune of Rs. 400 to
Rs. 450, and persons who were in
the pay-scale of Ri 200—250 were
alsv  indebted 1o the tune of
Rs. 300. If this is the state of affaira
are we reducing the indebtedness by
raising the standard of living., by giv-
mg them more wwages, or, are we
forcing them, either by circumstances
or by the misdeeds of the ruling
party or their failure to hold the
price-line, into  further indebted-
ness? ‘That is a matter to be con-
sidered.
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With this background, I shall now
straightaway come to the problem of
the employees. Take for instance
the public sector employees, or take
the departments like the milwayg or
the defence. What do the workers
want? They want 8 wage board. The
defence employees throughout the
country are highly agitated because
the life of the Pay Commission ex-
pired on lst July, 1864, after, five
years. The hon. Minister of Defence
promised a sympathetic consideration
for the appointment of a wage board.
Buil nothing has been finalised and
nearly three lakh defence employees
throughout the country are agitated
in respect of a wage bourd, 1 would
request the hon. Minister to  kindly
come to the rescue of the defence
employees and the railway em-
ployees who do not want any ad hoc
increase in their wages immediately
but they want the appointment of a
wage board, both for the railways
and for defence so that the wage
board may consider all the aspects—
wages, working  conditions,  their
deplorable service conditions in cer-
tain places—and thug give Judgment
which should be binding both on the
Government and the gmployers. I am
sure the hon. Minister will kindly
look into this and will compel the
Defence Ministry and the Railway
Ministry to appoint a wage board.
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Another wage board which s
absolutely a ‘must’ is the wage board
for the leather employees throughout
the country. What are their wages?
The hon. Minister Shri Sanjivayya
knows it more than 1, and Shri
Malviya had been to Kanpur and I
am sure he has seen the wretched con-
dition of those workers in the tan-
neries and what wages they are get-
ting. The minimum wages fixed by
the Uttar Pradesh Government are
being denied {o those workers. Their
conditions excite more horror than
pity. You cannot pily them but they
excite more horror. Even today they
are denied the minimum wage which
has bezn given to the textile workers,
to the jute workers and all others.
Now that the Government has very
kindly accepted the appointment of
a wage board in the ‘major industries,
there is nothing which stands in the
way of appointing a wage board for
lether workers. Even today, I re-
quested the hon. Minister to grant an
interview to the deputationists who
came from all over the country,—
from Madras, from Bata workshops
and from Kanpur, Their only request

is that a wage board should be
appointed. I am sure the hon. Minis-
ter will consider this matter with

sympathy and gee that a wage board
is appointed. It is an absolute ‘must’.

Then I should like (o say a few
words about the Bonus Commission
report. Though the hon. Minister

has assured this House and even out-
side the House that a Bill will be
introduced in the Lok Sabha in this
session—I do not doubt hig integrity,
and I have the highest regard {for
him and for his deputy—I have a
doubt lurking in my mind that this
may not be done. This is because of
the tremendous pressure by the em-
ployers. When the elections approach
in 1967, the pressure will be more.
The minister should put hiz foot
down and say to the employers that
this Bill hae to become an Act in this
sesslon. Even if it ig introduced, we
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can take advantage of it, whether we
belong to AITUC, INTUC, HMS or
UTUC, and say to the employers,
“This is now a statutory obligation;
this Bill is going to be an Act. You
cannot tinker with it any more and
the bonug issue has to be decided.”

We do pot want strikes in the
country at this hour, when all qur
barders are threatened by Pakistan
and China and jointly by both of
them, when our soliders are sacrific-
ing their lives for their motherland.
We know how much we are troubled
by these forces who are out to humi-
late India. At this hour, we do not
want strikes. Decisions should be
arrived at by tripartite negotiations
and agreements. I am sure this can
be achieved, if the labour ministry
functions effectively with its able
officers ang the able ministers.

Coming to the question of re-
trenchment, the country is already
facing unemployment. Shri Sinhasan
Singh said that employment should
be given through the employment
exchanges. 1 am one with him. But if
we go 1o the employment exchanges,
what do we find? In Kanpur, 50
posts were advertised through the
employment exchange for the antl-
malaria department. There were
4000 people waiting at the exchange.
The candidates were more than the
mosquitoes they were supposed to
kill. Sometimes we feel the name of
“employment exchange” should be
changed. If there is no employment,
what is there to be exchanged? There
is a race between starvation and
hunger. The ling is becoming thin-
ner and once they meet, there Is
going to be chaos, We sincerely do
not want any chaotic condition in our
courtry. At this hour when our
borders are threatened, can we afford
the luxury of retrenchment in the
defence department? 2400 employees
of the EME  army workshops
throughout the country, having to
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their credit a loyal and faithful
service ranging from 10 to 22 years,
have been served with notices, Alter-
native job is being given, but what
kind of job? A person who has
worked as a carpenter for 20 years
is given the alternative job of a
chowkidar from Dclhi tg  Siliguri!
Pceople will laugh at this. Is India
short of chowkidars? 1 am told we
are shory of technical hands, cabinet-
makers, carpenters, turners, welders,
wte. There is dearth of technical
arfisans, but forgetling his technical
skill, a carpenter is offered the job
of a chowkidar. This is really a sad
commentary on the success of our
planning.

The All-India Defence Employees
Fuderation recently held an anti-re-
trenchment conference in Delhi.  All
the delegales, numbering about 100
coming from all over the country,
wanted to have a one day token
strike. But I, Shri S. M. Joshi and
wother great leaders of the working
«class put our foot down and said, no
sirike at this hour when our borders
arc threatened. But what should 1
do? 1 am responsible to my workers,
those Who have served the army
work-hops and ordnance factories for
k0 many years, Ultimately we have
decided that I, ag the President of
this Federation, should start a hunger
strike here, seven working committee
members outside the Parliament and
5000 employees will start a hunger
strike for 2% hours from 23rd April
1965 af the gates of their factories
and workshops. We have taken this
decision with great reluctance. It
does not give us any pleasure, I have
crossed that age of being happy at
getting applauses in  the labour
movement. 1 have become mature
and old; 1 can see through many
things now. I would request the
minister to consider whether these
things should be allowed, whether
negotiations should not be  held
immediately. He should consider
this and the labour machinery should
gtart functioning immedistely so that
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when the strike took place
in 1960. It is a hunger strike
today. But  the hungry man

knows no law. If people are really
retrenched, it will be converted into
a strike which may not be in the
interests of the workers or of the
country. At this hour, when our
borders are threatened, this should
not be allowed to happen.

Coming to negoitiating machinery,
we always talk of negotiations, agree-
ments, settlements, no strike, arbitra-
tion, etc. But what is happening to
the whitley councils? 1t has become
a shuttle-cock, which Mr. Nanda and
Mr, Sanjivayya are playing with their
badminton rackets. I do not know in
whose court it is now. Seeing the
smile on the fact of the Labour Min-
ister, I think it is not in his court. It
is in the court of Mr. Nanda. The
expert, Mr. Leslie Williams, came all
the way from England to advise us
on the whitley counci! business, Qur
Home Minister was too busy to neet
him. Actually just two hours before
he was leaving, the Home Minister
was kind enough to meel him. This
was nol a language agitation or CBI
report or the arrest of left commu-
nists, 5o, it was not considered o8
important as those things. It is a
sad commentary. The late lamented
Pandit Govind Ballabh Pant said in
this House after the 1960 strike, we
do not want strikes: we ghall give a
whitley council, a joint consultative
machinery. But filve years have pass-
ed and practically nothing has been
done. We only want that the negotiat-
ing machinery should be restored to
us. This was taken away after the 1960
sirike. Lot them lake as much ae
they like on the whitley councils,
which T am sure will never come.
One agitation after another will come,
but the Home Minister will not find
any time. He is busy uprooting cor-
ruption, uprooting whitley councils,
uprooting everything and uprooting
himself! Unless the labour ministry
is given full powers to deal with this,
nothing will come out,
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In the public sector projects, the
Industrial relations are wvery bad
Mr, R, L. Mehta, one of the most effl-
clent officers was appointed to go to
Bhilai, Bhopal and other places. What
happened to him? Does that appoint.
ment hold good or have those autono-
mous corporations, headed by a group
af pensioners, have refused entry to
Mr. R, L. Mehta? Is he still acting
a3 the officer to look into the working
eonditions of the employees and 1o
bring about some setlement in Bhopal
and other places?

For the Press Trust of India, there
should be wu corporation, There is
growing discontent among ils em-
ployees and I request the minister to
consider it

There is a French news agency
where gome people have been work-
ing for the last 11 years. This
French gentleman, who is famous for
his anti national activities—-1 do not
want to mention his name—has dis-
charged correspondent without any
proper notice and he is now threaten-
ing everyone, including the poor
ordelies. This case is now bcfore
the Chief Labour Commissioner. I
would request the minister kindly to
consider this and see that the Chief
Labour Commissioner gives his deci-
slon.

15 hrs,

With these words, Sir, I assure ful-
lest support to Shri Sanjivayya.
1 woulg try to translate all his bold
declarations as Congress President.
I will give all gupport to him. Let
him come out openly. Let him do
something for the labour. If he is not
helped by the Cabinet, if the Home
Minister or the Finance Minister
comeg In his way, we are ready to
protect his cause and we will see that
Shri Sanjivayya is a success,

Bhri Basappa (Tiptur): Mr. Deputy-
Speaker, Sir, it has been admitted by
aevery side of this House that this
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Minister along with his Ministry has
to play a very significant part in
‘meeting the basic needs of this coun-
try. Judged from that point of view
we feel that this Ministry could have
done much more provided all others
had co-operated in this task.

What do we actually find? There
is shortage of food in the country.
Production is also not very significant
in every fleld. What is all this due
to? I say that the bold policies of
the Labour Ministry have not been
implemented. That is the reason.
Therefore, we gshould look at this
Ministry and the Demands relating to
this Ministry with a view to see that
production in this country increases.

Of late there has been a realisation
of this. 1 do not deny that. What I
find is, in the implementation of
these policies others have the upper
hold and therefore it hag not been
possible to implement them properly.
There is a realisation that this minis-
try has to play an important part.
The Planning Commission is realising
it. The Planning Commission has
stated that at all stages of develop-
ment and in all aspects labour has
to play a very important part. They
have instituted mnational awards,
awards for safety measures and all
these things. Therefore, there is
that realisation

But in the implementation of these
things we do not see much. of
course, every one has stated that our
Minister is very sympathetic to work-

ers, coming as he does
from that class of people.
But sympathy alone is mot

enough. Boldness to act is necessary.
He does not need any strength to be
given by anybody. As has already
been stated, he was the Chief Minis-
ter of a big State. He had occupied
the most prominent place as President
of the Indian National Congress. The
whole House is behind him. He should
not be afraid if other ministers try to
put a check over his actions.
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The other day I was very much
pPleased to see that when the question
of a Wage Board for the Railways was
being discussed and when the Railway
Minister was reluctant to come forward
with an answer, he was bold enough
to come out with an assurance. Who
is to decide whether there should be a
Railway Wage Board or not? Is it the
Railway Minister or is it for the Lab-
our Minister (o decide? We know the
assurance that he gave at that time.
We also know that when the time
comes he will act.

In this whole game of planning and
tmplementation of the Plans, the lab-
our has been hit hard. That is the
reason why there is so much of short-
age of everything I want to see the
day when the large labour forces in
this couniry will play a very signifi-
cant part. Only then most of the evils
in this country will go and the real
socialistic paftern of society which
we are aiming at will come true

Our national income has increased.
Buti the question asked is, where has
it gone, The rich are becoming richer
and the poor poorer. In the matter of
our railways, in the matter of defence
and other things our labour force have
shown how patriotic they are. But
they have been asked 1o tighten their
belts when others can inflate  their
bellies. There has been  unfairness
throughout, and this must be set right.

Whether you take the Code of Dis-
eipline or the voluntary arbitration
clause or the joint management coun-
cil or the workers' committees or even
the awards of wage boards or the
Bonus Convnission, the Government
finds itself helpless in the matter of
implementation. So the industrialists
or the employers are evading the
whole issue and they are trying
to stop giving any implementatlon to
these policies. Therefore, it lies on
the part of the Minister to see  that
these recommendations of the wage
boards, Bonus Commission and other
bodies are implemented. It should
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not lie in the mouth of the employer
himself to come out and gay unilaterl-
ly whati bonus or wages he will give.
It will have to be wrested from his
hands, and jn that the Government
has tp play a very important part.

About the large force of landless
agricultural labour much has been
said. It has been said that they form
25 per cent of the rural population of
the country. What is the standard of
living of these people? What has been
done for them? We have been told
that large wasiec lands are there with
the Government. Why should not all
of them be pooled into co-operative
farming. We talk of co-operative
farming? For whom is it? Why
should not the Government take a
lead in this and solve the problems of
these people who are under-employed
and unemployed by having more of
these labour cu-operatives,

The Labour Minister, presiding over
the Indian Labour Conference, has
advised many things. He has advised
the labour not to listen to the advice
of despair. It is a very good advice.
There are many means of improving
their conditions. They should not re-
sort to sirikes and all those things.
But when it comes to the question of
putting things into action, when it is
a question of establishing fair price
shops, what do we find? Not many are
forthcoming. There may be a few here
and ‘there, but they are not sufficient.
Even the wages are not based on their
needs. There js a lot of erosion into
their earnings, as has already been
stated—I need not enter into all those
things now. Ome of the demands |is
that a portion of the wages may be
paid in kind. If the employers can
do that it will go a long way in amel-
liorating the distress of these people.

In the report we have been told e
large number of strikes have taken
place and ‘the number of man-days
lost is nearly 70 lakhs whereas in 1963
it was only 33 lakhs. Also, the report
says, that in the matter of closing
down of textile units the number of
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workers gone without employment

‘will be about 17,000 in 1964 whereas
in 1963 it was only 6000, About ports,
there is a great amount of dissatisfac-
tion prevailing everywhere in  the
dockyards. There is neced for re-
constitution of the Port Board and
advisory committee.

Coming to some  specific  points
about my own State, there are 3 few
thousands  employed in the sugar
factories, in the Halti gold mines, In
the biri factories and alse in  the
plantations. When myself and my
hon. friend Shri Sivamurthi Swamy
met the Labour Minister in the Hattl
‘#old mines, he was very sympathetic
and he said that he would iocok into
the the matter. He did look inlo Lho
matter. also and some understanding
was reached in regard to a few
thousand workers who were the worst
hit. But the employers have gone
bark upon their assurances. There-
fore, further action is necessary.

Again, we have a number of sugar
factories  in the country. Some are
running well and some have given
room for a lot of dissatisfaction, That
is the case, particularly, in the Hospet
sugar factories run by some people
here and also some other employers.
They contro] the working of the in-
dustry from here, So, thousands of
‘workers are put to a lot of difficulty.
The small peasants and the workers
are not geiting their due. Sugarcane is
just dried up and it is not taken inside
the factories. So, the sugarcane culti-
vators are not getting their due. At the

same time, because the factories or
mills are closed, the workers are put
to a 1ot of difficulty and trouble. The

people here, who happen to be Chair-
‘men of Public Accounts Committees
.and other committees, they handle the
affairs from here and they are not
vigilant or careful enough to see that
‘the workers get their proper chare,

We are frequently talking about em.
plovment potential for workers. Bidl
industry is one such industry which is
labour-intensive. Yet, it is not being
glven sufficient encouragement.

Lubour and
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In the case of the Bhadravathi Iron
ang Steel Works, the workers were as-
sured bonus by the hon. Minister, Shri
Sanjiva Heddy. I hope the Minister
will look into it and ensure that the
workers get their bonus quickly.

Most of the plantation labour have
1o work without housing facilities, and
that too in very difficult circumstances.
I hope something will be done for them
also.

At one time we are told that there is
educated unemployment and at another
time that there is Tack of technical per.
sonnel. How can we reconcile the two?
It people with technical qualifications
are nol able o get employment at g
time when thera-is shortage of techni-
cal personnel, it is really bad planning
or lack of planning.

Already, there is a backlog of 8 mil-
lion of unemployed in the first two
Plans, With the addition of 4 million
during the Third Pan, it come to 12
million. It is said that that during the
Fourth Plan another 20 millions will be
added to it, making a total of 32 mil-
lions, I do not know how Govermment
are going to absorb them. The rural
works programme must be geared up
to give employment to more people.
We are talking of rehabilitation of
people coming from East Pakistan, But
what about the rehabilitation of our
own people who are without employ-
ment for such a long time? I hope
il wel! Le Jooked into by the hon.
Minister.

oft frmnfa wandy
FUTEAE AR —

sl sgRu W I (3HE) -
gqreAer waEw, g4 Wt @ faeer
=ifegy

off PR W7 wgam ;I W
v ¥ e grow § oarw & A
2| grew ¥ wrow & g TIfgd

(wreT)



9283 D. G. Min. of CHAITRA 24, 1887 (SAKA)

Labour and 9284
Employment

fan arE g & & & 57 qox Y
% fao gvm gafe @ 7%

Mr, Deputy-Speaker: Now there is
quorum, He might continue  his

speech.
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%1 37 &7 ¥ fav ag §9 76 ¢ @
oW oW e ARl £ oo o Wi
feagzs 4zt €, 39 H 9w 9« fefwte
faar mar @ 7= o=@ Fmy T g fE g
warem A w1 oafrag fen
# w7 @ 1 FEn 0% g ¢ fv St
Hoiz ¢ o7 A ST wfew £ 3k
e O N W 9| # ATR
T I TX § | TA W W A wmTEr
oRTq 7AW SreEg faer e &y
iffmamm s R E e oW
warar o A T @ oww
¥ oF THAT W fTA ARAT 7

7 0% v faer @ ogEdr uew
ATEFd UFHATGNE THIfAUWE #7 AT%
F 1w 12-4-1965 ¥ frar g
grow @ g W A
foram gur &

“After exhausting ul] means of
redressal  through continued re-
presentations  before the entire
Labour Department (Central) you
were kind enough in 'moving the
matter with the Labour Minister,
Central, along with our President
on 30th March, 1965.

All assurances ang atlempts
ure foiled by the foreign manager,
Shri L. C. Curtis. . ."

g a1 Rawr ¥ gedr Aer AR
# 7 % WY # W ag 39 s



Hals D. G.—Min. of
[ forawf zare ]

R FT 7 § | AL TETHE FT O9H
Tede ¥F ¥ waT & | fee o 7 wed
¢ fF gard wigde wET & L

o5 itz duTe fem | 3@ miEE
1w i A ¥ e & 2 T
sty g1 ™ A ufew AT A
AT AR & ) FVE W WO IRl A
toft wE v ¥ FfE wm AT
aifeE ar AET UHE & ag] A7 g0
IH T FAHA TOA F A W & HawT
w gy faem A & 7 owm w A
T R @ % e T8 W oy ?
¥ awg & fF 9| w1 A aw ot a
Tay Ty & 1 Af% @7 FY GEmErT w9
Erft t T8 ¥ gl F TR ¥ §
wra w wT A TR O | FET N
g fm A M T ™
¥ ot FA ™ O§

«_,..and the Labour Welfare
Officer, Mr, A, T. S. Rao by pay-
ing frequent visifs to the concern-
end offices. At Hyderabad and
as well as at Delhi 70 solid
days of hunger and suffering are
peacefully passed by about 2,000
workers' families and children.
The Management doing a partial
operation of the industry cont-
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rary to their version of lock-out
is terrorising the whole lot of
workers on the plea of indefinite
continuily of the lock-out and
mass dismissals.”

W1 350 AR WYAT TR FT G FLATA
& fu w=rEF FOAT Sy F I A
feafem fear mar & | g7 feafaasw
& arv =2frew AT Fur F fredeEvw
frar ar & wx i a=q
wfeafmma g g a9 & mrwen
F WM FFL FIE, IMGEEAT AT WL
fagmm % am & o | Afew ag fi-
Eww o A dfare W AE oW
TEr HifE FF & A0 A ¥ oA
A7 & Wi, W@ A g A
g 61 | T KT A FB g @y av
TW AT F g § ag W oW Oy
faar mar &

“We have to only regret that
the Government of the people
ang for the people is silent there-
hy encouraging all the anti-na-
tional acvts let loose by the mana-
Eement.

Having no alternative to get a
solution our workmen have re-
solved to go on u Hunger strike
as from date and place specified
in the attached notice.

We pray for your
and immediate help.”

ur ey f& faq Sl & T gEs
%Y difew & & 39 F sfeww &
g1

“Some of the workers who are
affected by the illegal Lock-out
of the company forced upon them
as from 1st Feburary 1965 have
resolved to offer a HUNGER
STRIKE unto last, so that they
get justice and therefrom the
full redressal of their just
demands specified as under,

sympathy
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The illegal Lock-out forced I FA ¥ W $Er & i

upon about 2000 employees as
from 1st Feburary 1985 was on
the point of bayonet.”

# g qv F1 gy g, 7 e wfeww
Fm A F A W F@TE |

“The issues involved are, (@)
Lifting the Lock-out with imme=
diate effect, paying the affected
employees due compensation for
illegal Lock-out under provisions
of Law, (b) Implementation of
the terms in the memorandum of
settlement dated 26th January
1965 arrived at in the presence
of the Conciliation Officer (Cent-
raly Hyderabad."

g ifrd & 29 F 9T I FT FFAT
¢ v oz of dfrde a1 | e wred
tfwirz ar A T B gR aw T
w0t T | W Ay W ofidee ar
&t |7 FHA drA F Ay i 2
worgt fwar mar ar |
“To put an end to the anti-
labour policy lashed out at the
peaceloving employees at the

instance of the Labour Welfare
‘Officer for ever.

We will be obliged in making
the management responsible for
all consequences.”

@ & fa & wrdar F 7@ 3 At wgw
f, o7 ®w 1T 9 ATHT § wHEE
¥ AT A owrEa Tay oo
& et o w1 dwern fear oy 0 ag
A 20 AR ¥ T wEE FE
arer & | & g7 S w7 mwd 1€ a7
fs a8 @m 1 grew oF, Afe
S A & wew v @ § W
WIHAT EH A & 9mr § 1 e =
oY e 9RY & & oA
¥ F O 6 ¥ wETAT W ave A
amr g fr & o e S ol AT ¥

I 7T & AT 9 | gafed & a4z
W & wftw Fo T g fFoow at
for % gm & afewar #T F fEwn
far amdr

™ & war & ox gl a@ W
AT 39 ¥ A H Iw w0 A
§ 1 W W 3, T ¥ 9 e e
Y dw ¥ gl ® W @, 99 A
AT T A TEr A Tl W W
ferar ST A1 wTor A fraTEt F1 ATt
TET T T ET @1 & ag 7 ghv
15 9T TG F1 T E1 W@ 8, W
Tz e &1 21 @ & 1 dr¢ famnAy
FT | IRl A Tg THT AL 99 Yo &
91T F7r & 5 3@ 5w T A gem
w1 FTEw A 3o W & fra Ay
™ ® g qdr g s & 1 W Ay
amm wifey fo fad &w wga Ta
=1 Fforr gy & 1 A1 7T T e
Wit drdz ® zaw S @
A FAF FIE WAAWA GAT AGY @¥ |
ford ©@ wrEt o A T At fRoagt
¥ qad & gfrgm & &1 91 1 fw
@ri & gt o ot o s A fem-
famr &< faur mar ar | 39 & feafmw
9T T § TT | TF AEM 9F QIR
TAX TEA KT qAWMG A TAT P AL
& 7T | OF gae oFe w1 A faege
W F AN AWF {1 TG AT | A
T FIMILET T 7 CrATTHE NET
fare v & S AT wnted ) afer
oo & &Y w1 Argan 3% 4 faur
s Gaqr A difwa, dFEY & AEE
&fed | w2 aw gEegdT TEaE
faqz <t *1 waT §, @ O A
g 1 & wrgar g fr e fafres
AT qTHT AN T QF AT AT A
formet ®1 qurcr £ wifew % 1 5
gare i # Fraft #1 wear I
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F oy o e .‘I'ﬁz 1 TITET unions but a commission on trade union

T & o qur b & forr smedw
gl |

AT oAT kA ¥ ¥ ¥ A
T ¥ " sfafafoa fear @ f5 o
g # w1 Sfow @1 ooy oA
w1 Jq 1Y | § g e w7 S w7
F O E | g W A A gk & T
™ a9 ¥ fr gt #1 oy 1w fam
& fad a2 %< fagn w1 gy ox it
*1 Tt fad: g dt fe ol X gfae
T & df | 5 gfee & foramt & w0
15 ST ¥Yo FT THIA §F AW X
W | o f wE G AT w2
A1 HATHT ®T FATET A FATET TAL AT
¥ w7 gy w0 afey | o &
" ¥ g ga fam mr oy § i awt
femmt ®t w & 9w & gafe
T ®T IATET § IATET ATHA FTG W A
T Y e B g FT AlEA
framat & Teafer &1 & fF qo Aaw X
A { T 0 TF ZA9 T Io | AT
AT 7 f i oaww w oA W
FAH Wfgr T ¥ gAvd A w
A& 7T | ET 7 e R ogw Aaw
¥ & A aF 92 FTH K47 | A6 39
Fifeeramadigf | WA HY
H TN A AT WeH FCAT ATRY |

w & & wen W g 5 gd
iy faew wIT AT GE F oart X
W ot § e geErad s |

Shri V. B. Gandhi (Bombay Central
South): Mr. Deputy--Speaker, there
are three things gbout which 1 would
like to say a few words today—Ifirstly
the desirability of appeointing & com-
mission on trade unions and employers’
associations, Whal I have in mind is
not just an ordinary sort of a commis.
sion, a customary commission, on trade

and employers” association where the
two sides should come together and
vollaborate:

Secondly, T would say a few words
about the inspectorate on dnck safety
which is functioning in three of the
major ports—Bombay, Calevtta and
Madras. The time has pow come for
ihe Ministry to consider rather urgent-
ly the need for extending this inspec-
torate to other ports like Vizag, Coa-
chin, Kandla and Marmagoa.
However, the immediate problem, I
should think, is in Cochin where the
number of accidents has lately been in-
creasing. This inspectorate has done-
a fine job of dock safety work znd it
should be considered a question which
deserves to be urgently taken up im
hand.

Thirdly, 1 would say a word about
productivity, particularly something
about the productivity centre that has
been functioning in Bombay.
This centre has inaugurated some novel
ways of approaching the problem and:
avoiding industria] disputes. [ shall
go into the details later on.

1 shall also say something about the-
question to whom does the responsibi-
of incremsing productivity belong.
Does it belong cxclusively or solely
to the workers? Or, have the other
parties some parl to play such as, the
munagement, the Government and
the community at large? 1 do not
think I shall have much time to say
about some uther things, For  ins-
tance, there is the question ol the
security of employment. On this ques-
tion, I think , the Government should'
consider doing something. What is
really asked for is that the Industrial
Disputes Act be suitably amended
because, after all, it has the support
of the recommendation of the stand-
ing Labour Committee. Therefore, it
is worth exploring it Government has
any good reasons to feel hesitant
about taking the action along these
lines, The Government should place



9291 D. G—Min, of

before this House ils own case.
time that something be done.

It is

I do not think I need to labour the
puoint about the bonus issue because,
after all, the Government has agreed
1o bring forward a Bill on the bonus
issuc during  this session and I am
sure that the Government will do it.

Now, about the appointment of the
Commission on Trade Unions and
Employers' Associations. What I have
in mind js a commission, something
like what has been done in England
recently, just about four weeks ago.
They have appointed a Royal Com-
mission on Trade Unions and Emplo-
yers' Associations. This commission
should have as wide a scope for its
terms of reference as possible, After
all, we have g problem of our own in
this country and all kinds of subjects
should be included in the scope of
this commission and it should be
made as comprehensive as possible.
In faet, I would quote here what the
Manchester Guardian has said about
the scope of the Royal Commission
appointed in England. Their terms
of reference provide “a brief that ex-
tends to almost the whole fabric of
industrial society”. That should be
the scope of a commission to be ap-
pointed in India that I have in mind.
1t is needless to say that this Commis-
sion should be a high-level commis-
sion composed of men of topranking
abilily and experience in the indus-
trial fleld as well as in the manage-
ment field. 1 think our present Min-
ister is a person from whom we can
hope for very much in this direction.

Do we really need to have a com-
mission of our own in this country?
Cuan't we depend on the existing legis-
lation in other advanced countries to
guide us? My answer would be ‘No'.
No other country's legislation can be
a complete guide to us in this coun-
try. We must have a commission of
our own because our problems are
different. Qur problems are  pro-
blems of a developing economy. They
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are nol problems of a  developed.

established and advanced economy as
one se¢s in other countries. Qur pro-
blems belong to a country in which
the public sector is assuming increas-
ing importance and also in which the
sovialist approach has been accepted
as a goal or policy. Therefore, I think,
we cannot shirk this responsibility.

Our existing legislation, as  you
know, has been almost out of touch
with realities. There is very litlle
relevance between the present situa-
tion and the present needs and the
existing legislation. The existing
Acts have been 20 years old and 40
years old. Therefore, something
must be done now. The existing
Acts have originated in an age of
unemployment and exploitation.
Those conditions do not exist today to
that extent, The existing legislalion
came into being at a time before the
new economics of growth came to be
recognised as a new way of looking
at the industrial problems. It came
into existence at a time before the
famous report of Sir William Beveri-
dge was offered to the World, the re-
port which has so profoundly influen-
ceg the ideas of men on full employ-
ment. The kind of things we expect
from the report of n commission to
be appointed are these, The Commis-
sion should come up with the right
sort of a radical and firm programme
of roforms. What we expect  from -
the commission is to give us a new
philosophy, a new thinking, that will
provide us with guidance in reshap-
ing our industrial relations.

Mr. Deputy-Speaker:
conclude now.

He may

Shri V. B. Gandhi: Just one word
about the Inspectorate of Dock Safecty,
There are these three ports in which
the Inspectorate is functioning. But
the situation in Cochin, in particular,
is such, where the rate of accidents
has increased lately, that we cannot
neplect it much longer. At present,
It is a very unsatisfactory position
und~r which it is the Inspeclor from .
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[Shri V. B. Gandhi]

Madras who visits, I think, once in
two months that port. The figures of
.accidents speak themselves.

=t @R A Tig o IUTERE
wgrea, & AT AW gAT # WD
g W IAE awE w1 audA wr
g1 1T A g 9 WT W7 WY
umare RS EfF owmw & oqA T
1 Mt faar

A% WITAEAY & gwiy HEAE
T A9 qF § | H SurEr Ay
T&T AGT & | K AT A Ao WAW &
= F A H FO FoAr At § )
AT F F1 19 FT A9G7 =W A9 H
¥EY w1 FW OFW § ) AT AAT
ATty AT qE F A A §, /v 99
Fr T afT &1 9T a9 ¥ 37 fafres
gU & a7 ¥ I 4 WY qaT F77 AG
vorar & f& agr & swfa g€ &
qEANAW & FATL A WIAAT AT HI
M AT § Joad1 § Jb6a qw
&7 ¥ A9 7g TN v & fF A
qEq T2 FT FE FW AL FRar & 1 g
I A A AT WAT AfFT § AT Higeww
TgdT g & @ & a8 7 qawy ¥
fedt fafeer sy EaP A ma R ¥
foq g9 A& T

w9 ¥ F9 3 FU% safed weawaw
¥ TE N & syaag § aaw qfaw
FFWFL A | AT, THIG, FEAL,
#=r, WO, AEERER, FEyT W
e wfe Sl T wgt f ag i
I 9= 8, & aqeray =g g v
T W1 9T AT AN HgAETES
¥ 797 fa s oF Aer, O A I
=% w1 ¥ T agt IEE W w2 ¥
T HT (T O A FTIAT AT FLH
& Ga1 wHigr P YT WA F HOT
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FafadamAigi @ I ga &
¥ IT T F FER Ww WA K
AT FqTAT & g9 @ § | gg g7 &
FIEMTT 1FT AR F7 WG qgT
a1 w90 Wiy gome A FY 3T & sgmav
wogdt 7l W § o i ag A1 I
qT TIET AT E | 4w
F mfet gror T8 wF F AT TR
w1 g faFaT S & ) FAqT A7 T g
w9 g1 wmar § 5 F 39 N gl A
TIaF FEAT FT WX o § W I ¥
gL A F {70 wawas qagT w31
WL Ig FH T FEI FT & WIT
FET qFT FT qg FW Ag & ar
#eX F1 I1fgd fF 98 00 9 § =@y
WO gy H & §7 FT 47 €T AAAGE
¥ A FI9 T 98 TG |

HAGT TN AT ag WE A W 1 &
TV AT FATYE T & AfFT AT FE
Wt garE A gEr & | Y FroEe
F WV A FTEH T F A
fo & for 1 97 & q&l 77 A
AT AT AT & | T FOT A A &
g8 ¥ &9 & # W o a5
wea ¢ 5w 3w 51 ol faifa
wTE | 9T I HWET 41 o g
TA & 3 'y gfa ga & fgmw ¥
ol forerdt figh | W & st &
AT ¥ SraAfE wraveE TR A WO
AT 8, @ § WX OF W9 fT g4
farety o 3 foeit g e § a1 wg famr
WX ¥EAA FH B IY FAA q9T AT
AT T HTY T@AT § P gHIL WA
ot # qEe TwqfA § Sfew ww A
AT & @A T § | 0 qAr emfa
#1 FATRT F% T § AT AHATE T
ama #1 ¢ {5 gt ag welt o @ a|m
w AT oA A e § A A
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AL ETR A & st oft A ey A
AT BT GEATT F & AT g
Teq g3 § AF &Yy aTx § W T
TH a3 & fF W 37 w0 wfawt
H1 WG Wq fgamy 1 sgEeqr s
A TH ¥ foad 9 waieq wogil faed o
& w73 Hoft qrAST A ¥ AT FET
fE & 19 % far sooe w239 93
a7 T5F ATHIT 1 £ & fA7 aemg &
A FqF WA AT HT A FIE | FOHARTL
ar fft waE X owwgd F &
AT WIT T I wT our g g
wifex ¢ & o 1 & FE™ |7
Y T § A1 A0 wART AT qE@ A
At | gafag o w1 =Sfie fr ag
ITFT AIAATFL | TG0 FIRAFIA Y,
afagT wogdi &1 aoere 3Ife wegd
framr

Fgh 9T 9T TIEAT W g AR
faarf ¥1 3gr W aqfer g
T e 5EEr TR e faar I e
T FT FAET g1 AT AAGL B FTH
fadr 1 wew g @ afus 78 ) ey
% 3T 37 31 T T ol A
forer qreft & 1

TfErd o &8 @M s Tl
wiF AT & w7 H ot gmt wat
wré FT FX 1} § W I B W qogdr
frutfe g ifgg | Wit # afgem
WY & Wi, WET R SO, § o AT
A WK FEA T wfeAl ¥ dav zge
o1z F1 w7t W & qeet & qErad
T+ AT 9121 #% Jar faar 97 e 0
AT AT, FIAT AT AT H0AT A L v
@ T W  ag oA
i AT ¥ A i oA W
%1 § | gafag afgm awgd @ @
ol T e 1 I A A gy
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ey & dae faerd o e
F fawseT & gemEr 917 ¥ A gur
AdY & fom F e wagdl ¥ @oa 1 &%
Tafad ¥ wrr & wrdar wer § i 9w
arit % fau sfea dom 2 foe 3w
¥ fao w2z mdaaz w1 wfed W W
IH A KA E A AR MAAHE R
I% FT9 F7 |

o A R A S e
TR & W e § I W el
g frer & 1 3 A w9
AT AT @ | A Feer g R oI oA
Awfi w1 o fear s gt g
q7g 7 " FHAfE #1 oA gizat
frereft @ ot am A T Ao A ooR
aw auw gfzat fa 1 ot AR W
FrfE & AW AT oHe de wWifs &
g wW HA & IART A g e
TAH W e faed wfgr s awwE
aagdt fomdr sfgm

T § 9EET AW A% &A1 AT 4
f& w wmieer o A & e
A ¥ arow @ mr A gfs s
g ¢ e w2 & I g W et
e 1 77 e w7 AT g W s
o § I AFTC & WA TATES & wETEr
W wrE gl S adf | A &
FT 91 At A 9T OF AL FY 2T F7
g AT AW FEU AR @ e v
Yl addmftafendew 12
A T AT § | I A T TR 07
fraam 2 @7 wrfgw 9T 349 o AfwT w®
W™ e 7 fewfedr faey &7 sgaean
# 9 aife & A & I TamT
¥ 73tz 7 for 9w
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[»frma - agvzar arf =]
az AsaE 1 g5 v g 2w

® A% IAT, 9 FArieq @A ame

UL (I Vi SO G (WD

a0 3 A OF el mAd A

afEq ag weam & Frhr adt o @@ ZA

A fAan & FTram 1 g w7 3R

o1 WA F AT A ¥ oA A

7 wifas qer g2w ¥ gar vy fear

g 1 & = 477 7 39 %1 3afua fem

ATET R 7 AR T WIT A7 G IANT

o FaEA AfE 0w wwg @1 ww

fodr, =8 3fem axa faamgn o ame =fY

F ¥ o7 wgar IfaA @ 5 w9 a0

at fafarzt aga 1 37 a1v 7 3IfT

qAIZ 3 |

WA AW § THAT ¥ ATEAm
Tt gE & Ffea wor favang & fr wre
T 9T A7, AY IT ¢ qeHT warfoq
Fa1 ¥ A1 gg Tafaar awi gr 97 &
AT | AT A A& T w9
agiex Arfawr ¥ amaq 47 &, -
w7 wife gaw 7@ 2 gafan Ao sEadl
a7 faam @17 3

CICE AR O T E Tl el
AT EATT FT WAE A TG FATT KT
T 8w femramedr | gy e
Frearal & Arfasm FOenfy 7 g97=-
aft § =T W A AT 3 T w9
I ® @@l g wagd Ay v v
A 92 WE ¥ wUT FEE aw S 3§
w17 3% gEa F I Tw wegdr
W&l 7T Y AT w0 A & 1 JEC
T FHY g T W dmAr =rfEo W
A wdw A oAt A A &Y
FYEEYT AT ATIRY U-04T IT FT FAHATY
T T FET A1 WOTHT FATET
g9 3@ arw Ay § 1 9w fgem
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o) AEHYE[ ;. ITEAN "EIEE,
§ w7 AT AT F oA &7
WA 1 wEAA w77 F fAv e gar
M & W= aw w1 A foafr
17 fa| w7 w1 Ao 9= 1w g,
9 & wea7 gaia aq wrr oafas
UF AFTT A ANRE &, AfwT T ArEmI-
70§ raaurn w4 % A afeei
T H1 ATETA 2, 92 A9 7 TE1ATEA 8 |
a9 A OWF HIT F 4" 7T A
9w & g4t afas &1 47 w917 & 7
1 gadty ATt F Atz oft 39 &
HA-HTRET WY A &A@ & a0
fadte wferex St nF fa=rm & A
W Em § A 2, 7uv faviw e @Y
frar mar 1 g T A & T A=Aty
qAa™l F1 warT fawrr aar wwfa @
g &1 gwra gafr w7 frard
ZAT & AT A T F AT E, AT AT F iy
g S we A 2 oY AT U F @
B & grgerm A1 &, 39 97 fawa g2
afe ag garoifa o A1 Aawfy & o,
wafa 4 A1 FreTa 21 a1 5w Fdata
¥ &1 7 w7 geaufa #r ¥ afes afw
w1 3fez 7w oFt W foprr Ty, A W
, AT IT FT IT K HAL I gET A
&1 %g, A1 0y sfEA Fan o afes @
o afz o # &1 Agd daadig
AT F T A 3T & i #
feft o w7 w1 oW A9 wTAT @
o 39 F AT F7 AT FA0 AL 7T
2\ TR Er A ¢ fm fae) favig &
a1 gn ¥ afw 91 § 9 weor AAw
s & g, Afea sharfrs A
S wwgd FT AEATAS AraA AT
T T | AT TF AT 3T F A9 A
AEY HF §, 9w aw W9 39 & WA w1
AT FA RO T T &, ATTF NS
WAT IEA AT AN AV & A% FA AL
sy e @ R R am &
T afz dyanisto § arg awfa &1

g298
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a1 IVIC Y TET &, \vIfm aw v 2,
az fewm oww 8 wm W R 7
sfq @ ¥ fem ww wafz
A F faw uw & wrIveE 2,
Tt @ graveT ¢ AT fainad
Husa F wravawar & 1 afeT @ H
7 & gz onr wfui T AW oW
am # ag fawrr gwe fFmramm & f
AT T8 F1 TIAT & | GAT G F1 FHT@T
# 1 2 afy w2 7 o g I
A F I &, a1 a7 vyt wqfoat &,
ot oy e ar &, WA A
FT & oY, sarwr & grar, 9%4fg A
T W &, fpdt ft R T FTF
oy T G AAT R

15.51 hrs,

|SHRT SONAVANE in the Chair.]
e afean W ¥ AT g E o
Fu At g, AfFT Im T aT WA,
A A A AT afr IR F
WA R g A W AT R A X
g T &, 9 % feafa & Ay oY
THETT FT AT ALY AT AT E )

& Fga1 IgaT § ¥ gardy oyl
FAl #1, gark fawm w, gwrh
Fafa & gAET 1 0F § oTwE
g wfge e afaat & fraw § s
afqda g1, 39 & $19 ¥ %1 9gf7 ¥,
I F I W F mqvqA qfEda -
£ gHC & Ffaert afady @ e
forq & W 7 ITEA 97 9% | A T
o &, FAF RO AH omOx A OA
wiT 3w § sfasi #1 wgem &1 7
HAEFH AT IR

% ag wga & foau dare g fr gant
A ww 5T afewt F @ " om
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1 gy § Wi ag g ° oF qfre

TR E 1 T A 16 AT FT JqrEHAT
afrez & Twedt & A o T wY,
& 39 1 99 F qIAA TWAT A
ErE R i

“srfaFt F1 WEEA ® AW &
7 Fwred wr afg & fodr yaer s
sifgr | wdE At AW § wrdd ),
TR & ITEA w1 afe A o
arfgm | wifaw fasrw & £1§ g
afewi & agam & faan awd T A
TEAT | WITEEY ¥ gt quadiy ar-
amt #t ifsew ot g saifas
fem o @ &, smEwfow @9l w1
Foaifas W o wias g amr @
TAOETET SEAeeT %1 fawn § ogErdr
sorfar o av g% Fd w3 fig sam-
fax w9 wgm swwifa few wifs
fvm & 17
W T %R,

P WG WIEIATE aq aw
qft A g awdt, wx aw = ¥ ufy
g gfewr ofafaq adf gar 17

W % & & wEww ¢ fE
w4 AT A& T E, A FT frar-
U qEe i § 1 qw AW H s
uir A #owrEE W o R,
HUTHATE W1 {1 R, ot 39 7 g5 &1
U9 MH 6 HA FATET ST HEH
v fagr s wnfge 1 d= s wme
A 9T FF @ 8, afr Afaw wgae
VAT 8, A1 TH KT & A7 T FA www
g wfaw v g =ifgw 1 Afew gw
g & b gaTe A O & 91 W,
Al Ffes g & a9,
W H gag ¥ wo g R 1 S99
W Ft TEAT AMfRY W Ag adr



9301 D. G—Min. of

[ avorsia]
T, T AR O A W g3 W
FEEAT | A TH ORI AL FAIL
S|y, St et §, o1 a1 s g
ww fa=r< & w9 E w § A e
wTTET & a1 &4t g, I F qiwat &
fegg & s g T AR, qWaE
AT AW FT FRA A «€ HEAT
2

o & oz v & Ay da g
f& ot gaT ST ¥ 9 FE I AT S
o @fagr #7age & o qfwdm
wwg7 £, I F WAAW dA W
S W gHTC WA AT AT § ORI
g WV a% & AGT 1 IET § | W
M F wAF AT F I FT FAA, I AT
T &, goAr FA § R 99 & fEw-
I AT FfeT gt Jmar g 1§ qee
T WY FT A TW W AHfu FAT
ST |

adr alf, afew rafaiaafador o
FTIOWA § W FTT AT AEE-
ol F1 W WHT TF YATH qq9 AT
& ogr & 1 S F gAaw
% vy ¥ wafei www $oad,
fa=t & ooy foovdm ot &, 3fewr 9w
w1 & ¥ favit s A€t g 1§ wgan
ffF oo & smsa & ale,
ITRT W FA FT 9gfq F ofwdT w1
#t avs e o Ak woe fear
o fom & & Ifad &9 T aR

g 3% & fF g Y a0 &
I &7 Fegmaw €1 auer ®1 g9 & F71
s fear an mr d, Afe & Yew 2w
¥ ag@Er WA TN FTIWTE
i 3 e § o g & famor v
w9 T W I ¥ afaw Ay
wqraT § W ATg AT Iy % Afger
aff a7 wr & 1 & oo wan g e
wgEr w9 faiw e & ok
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Aot wwel # fWE & wqE w1
7 31 Ffow w41 | F wwar g fE
friig &1 97 #1 dffed o w5
ATAT 17 [ g HATAT OF 79 3ft2-
HIT H FW FE, A6 FATC AHIEIAT
WAl § OF A% S6TC T ArA"-ar
da1 gt W T & ot ¥ wogw afeadw
o7 H/E |

g1 amar ¢ fw ag damew  qegd
& mfaFTdl F1 T FT==T & T
afe o afasl 1 fdwes 51 3@
W, FEHTL TR § 49 g1 @ 7AW
T &Er Iy H fia qegl & g
frrer Ft w1 T A g & e o,
& % wg7 & fod Gare g oy wareg
arEEr A8 8, afew fasr wraw &)
¥ g e g = S wae e s
aifed fe g wavem fadt wew &
0% fagaq a8, I ar AR 3T &
fgad wrRTT Wi wT AR 0

ot gw z@y g fr fefefea
TANA I OREEd & gvaed |
WG & a9 770 g g 1 i @
ag 2T & fr & safa |rsteie wemeT
g o1 aEaTT 9 g, 36 § oA
&0 AT 1 & e wfrafaaarat
H AT T F G 0w I @y
witwA waw frar sy o fefafead
A "I 0EEEd #T I qEe
wfamifwt & 7 0 w7 faw=g &
To o qHe Hre F gyE femm ww
1 99 IN A T F oA & FW
faar sy | & s e  fr @ R
¥ 91 grafas W wigs g ga
g 99 %1 Uw4 & fau gg #ameg
IeT FOW |

Mr. Chairman: Shrimati Lakshmi=
kanthamma. She will take only
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five minutes and then the Minister that the only solution to the
will be called. world's problemg and to India's prob-
lems lies in socialism; I do not use
Shrimati Lakshmikanthamma this word in a humanitarian way, but
(Khammam): How is it possible to in a  scientific economic sense'

make my speech in five minutes?

Mr. Chairman: That is the condi-
tion.

Shrimati Lakshmikanthamma:
What my sister, Shrimati Sahodara
Bai Rai, said in her speech is entirely
correct. The situation especially
in the rural areas and the hill areas
is ag she has described.

A few 'months ago I read in a paper
a news item saying that a mother
killed her child, a son. The son had
gone to feich rations. When he came
back without rations, the mother hit
him with a stick and the son died.
We have to understand that no mother
would kill her son. At the same time,
the intensity of the problem is so
great and 1. situation so serious
that such things are happening in the
country.

Because you said that 1 will have
only five minutes I am not in a posi-
tion to develop my arguments.
Kindly give me at least ten minutes,

Mr. Chairman: No. Please do not
waste time, but conclude within the
time allowed.

Bhrimatj Lakshmikanthamma:
If you had not said that, this confu-
sion would not have arisen.

Mr. Chalrman: If she does not
want to speak, I shall call the Minis~

fer.
16 hrs.

Shrimati Lakshmikanthamma:
When the national Congress fought
for the independence of the country,
millions of people, workers, men und
women participated in it. As far
back as 1936, we had passed the
Lucknow Resolution. Pandit Jawa-
harla] Nehru had said: I am convinced

Ever since that time, of course the
prople of India have been striving
hard to achieve this cherished goal of
all round prosperity, but recently
China stabbed us in the back, attac-
ked India contrary to all principles of.
socialism and diverted our aitention
from developmental activities, making
us spend thrice the amount we were
spending on defence. Recently, our
Home Minister placed a statement on
the Table of the House about the acti=
vities of the Peking Communists. We
should be very alert as far as Com-
munist workers in our inslitutions of
national importance are concerned, In
page 42 of the White Paper, the Home
Minister has clearly stated that thelr
policy is to captlure the AITUC with-
out splitling it and then take to ssbo=-
tage and disrupiion in these big In-
dustries, the temples of our prospe-
Tity. Till recently we were under
the false impression that the right
CPI was against such things, but yes-
terday I read a news item that they
are switching over to the left and
going to organise a country-wide agi-
tation. When we are facing such a
situation on our borders, when China
is threatening our freedom on the one
side, and on the other side Pakistan
is every time invading our border, I
do not know what makes them take
such a step and create unrest in the
minds of the people. We know the
incident of the dock workers' strike
at Cochin. People were starving, but
the dock workers would not unload
the rice in the port so that )i could
be made available to the people.

Some hon. friends have referred to
the Bonus Commission’s recommenda-
tions. I have got here the resoluticn
of the INTUC passed recently at Hy-
derabad  They are in favour of the
‘Bonu: Commission's recommendations;
they also feel that this four per cent
might in some cases go against those



9305 D. G.—Min. of

[Shrimati Lakshmikanthamma]

wh# arc already geiting more than
thal, ang they have requested the
Government to bring an amount to
protect their interests. Su, no one is
justified in saying that INTUC js not
in favour of the Bonus Commission's
recommendations,

Shri Jawaharlal Nehry hud said in
s0 many words that it was through
understanding  that labour should
achieve its demands, that the double-
cdged weupon of strike should be
very sparingly used in a socialist eco-
nomy because it will hamper our
Governnent, and because Government
will always give favourable conside-
riation to the grievances of the wor-
kers.  He had also said that both the
management and labour should see
that the prize remained and did not
disappear. Otherwise, there would
be nothing to work or fight for.

1 wou'd like to say one or two
things about my constituency. I come
from Singareni. The Singareni Col-
lieries are in my constiluency, where
there are thousands of worker-. There
Wag a recent experience there to show
how the unsympathetic a:titude of
the management also some!imes leads
to strikes. The workerg there  have
aked me to ascertain from the La-
bour Minister whether the bonus s
being distributed equitably beiween
the big officers and the workers, how
much was granted and how much was
distributed among the workers. It
is stated that the management distri-
buted the bonug among the big off\-
cers ang did not give it to the wor-
kers.

There are one or two more points
about my constituency.

Mr. Chairman:
will remember
ebout Singareni.

The hon. Minister
your constituency,

Shrimati Lakshmikanthamma:
At the thermal power station under
sonstruction in my constituency, near-
1y 200 contract labourer; died of
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cholera because there was no waler
supply. So, whenever we undertake
huge projects, we must first of all sce
that water facilities, housing etc., are
provided.

Lastly, I would say that we must
give importance to agricultural la-
bour, e:pecially women labourers. As
my sister pointed out, we should see
that the principle of equal wages for
equal work is applied in their case us
promised under the Constitution,

The Minister of Labour and Emp-
loyment  (Shri D, Sanjivayya): Sir,
I am glad that as many as 21 hon.
Members of this House have partici-
pated in the discussion on my De-
mands. They have given very useful
and constructive suggestions. At the
oulset let me convey my  grateful
thanks to them.

Before 1 proceed further, it is my
pleasure and duty to give expression
to my grcat admiration of the com-
mendable restraint the working clas-
se; as g whole in this country have
shown during the last one year des-
pite various difficulties and problems
they had to face. Particularly I am
happy that they have kept themselves
all of from the disturbances relating
to the language issue. The Chie! Mi-
nister of Madras wrote to me saying
that the organised labour generally
had kept aloof from the recent distur-
bances over the language issue. [
would like to congratulate the work-
ing clasg on this, and I hope and trust
that the whole House would join me
in paying this tribute.

Before 1 attempt  to answer the
points raised by hon. Members, I
wou'd like lo refer to the assurances
which I gave last year and state how
far I have been able to fulfil them.
One of the assurances that 1 gave last
year related to the setting up of wage
voards for the engineering industry,
ports and docks ang heavy chemicals
and fertilisers. I am glad to rcport
to the Houe that all these wage
boards have been set up. In addi-
tion to this, the second textile wage
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board and the second cement wage
board have beep set up.

Another assurance related to the
questlon of minimum wages for agri-
cultural Jabour. Last year when
1 reported to the House, in several
Statles the minimum wages fixed for
agricultural lobour were less than Re.
1. Immediately I took up the matter
with the Chief Ministers of various
States, and 1 am glad to say that all
the Chief Ministers angd all the State
Governments have agreed to look
into this matter, to set up committees
io revise the minimum wages in - res-
pect of agricultural labour and other
scheduled industries too. While do-
ing so, T hope they would certainly
keep this point in view, namely that
it should not, undey any circumstan-
ces, be less than Re. 1.

1 am glad that my hon. friend Shri
K. N. Pande made out a point in
this regard and said that, in view
of the rising prices, in view of the
cost of living, the minimum wage for
agricultural labour should be Rs. 2.

1 have no hesitation in  saying that
1 agree with him, [

The other point that was raised
during the discussion last year was

the question regarding the financing
of wvarious cooperative societies in
the coal fields. I am glad to report
that the Coal Mines Welfare Organi-
sation, either directly or through
the Central co-operative banks, has
been able to advance Rs. 46 lakhs to
the various co-operatives. In a simi-
lar way, for the purchase of food-
grains and stockpiling, the five Central
co-operative  societies have been
given Rs. 30 lukhs, at the rate of Rs. 6
lakhs each.

Last year during the debate several
pointg were made with regard to
consumer price jndex and the metho-
dology adopted and the defects found
in various series, I promised to lock
into these defects. The State Gov-
ernmenis of Maharashtra and Gujarat
appointed expert committees and th_ey
did find certain defects in those series
and they have been rectified. The All

India  series also have been revised
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keeping in view the recommendations
of those two expert committees. We
had a conference of the labour secre-
taries last year in April gnd the whole
Question wag discussed and it was de-
cided that the State Governments
might go ahead with setting up ex-
pert committees whenever ynd where-
ver it was found necessary. The
Delhi Administration has set up an
expert commitiee whose report is
awaited; the Andhra Pradesh Govern-
ment has set up an expert committee
and its report is awaild.

9308

The other point that was roised
during the debate last year related
to the revival of the coal miners'
Bharat Darshap programme. On ac-
count of the emergency it was sus-
pended and I am glad to say that it
has been revived now. In December
last a party of coal miners ‘went
roung the country and saw how the
country was progressing. The second
batch of about 450 workers, including
forty women workers left Dhanbad
on the 20th March, 1865 and arrived
here in Delhj on the 5th April. They
saw the Viece President and the Prime
Minister; they felt wvery happy about
it.  Selections had been made on the
basis of their overall performance snd
on the basis of regular attendance in
the multi-purpose institutes and feed-
er centres. The miners or their em-
ployers had to incur an expenditure
only at the rate of Rs. 50 each while
the other  expenditure of about
Rs. 41,000 will be paid by the coal-
mines labour welfare organisation.

Some hon. Members made a refer-
ence to the number of man days lnst
during the year 1964. Of course this
is much larger than the number of
days lost in 1963, when it was only 33
lakhs. But 1863 ig an abnormal year.
In the wake of the Chinese aggression
all the workers tock a pledge that
they would not resort to any ltriJ;E
and that they would not indulge in
any kind of work stoppages. All klrllds
of work stoppages disappeared during
that year. Instead of comdpll‘_lh‘g tt];:
number of mandays lost durin
last year, 1964, with the immediately
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preceding  year, probably it will be
realistic and desirable to compare the
number of mandays lost during the
first four years of the Second Plan.
the number of days lost during the
first four years of the Second Plan.
1f we take these figurcs into account,
we find that the number of days lost
during the first four years of the
Seconqg Plan was 269 lakhs compared
to 218 lakhs for Llhe corresponding
period of the Third Plan. Therefore,
1 feel that the labour situation has
on the whole improved; a peaceful
atmosphere was prevailing as in the
earlier years, during the ycar 1964

The Labour reclations were governed
by the Industrial Disputes Act  of
1947 and other voluatary agresmenls
like the Code of discipline and the
Code of conduct and the Industrial
Truce Resolution. There has been
some criticism that the industrial re-
lations machinery had not been very
effective at all. One hon. Member ob-
served that it takes as much as one
year for the industrial relations ma-
chinery to solve the problems. I am
glad to report to the House, it was
able to dispose of 93 per cent of the
disputes within two months of their
being referred to the machinery. Dur-
ing last year the Machinery was abie
to bring about 1014 settlements
whereag in 1863, the number of scttle-
menis was only 801. I do not want
to take the precious time of the House
but I can give quite a number of fig-
ures which would go to show that the
performance of the machinery during
1964 has been much better than, dur-
ing 1963. Even with regard to vo-
luntary arbitration the percentage of
eases settled by voluntary arbitration
was 28.4 in 1964 compared to 25.8 in
1963. The number of inspecliong by
the Machinery ig 33,009 and the num-
ber of irregularitie: discover ! or
detected was 1,42,000

We have a central implementation
and evaluation division which looks
into cases of violations of the Code of
discipline or non-implementation of
awards gnd other agreements. The
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performance of this division s re-

markable. Last year as m.uiy as 1710
cases were referred to tnis division
whereas 1n 1863, it was 1236, Exclud-
ing 168 complaints in which no aclion
was called for, of taz reamnining 1542
cases, 9 per cent wer: nol suustantiat-
ed on enquiry; another 37 per cent of
the cases were such in which the
breaches were set right or the parties
were advised to avoid  thew in the
future.

Shri Surendranath Dwivedy (Ken-
drapara): Is it confined only to the
Central  undertakings or its im-
plementation has anything to do with
the State matters?

Shri D. Sanjivayya: I am not sure
about that. Mostly it relates to
Centre. There are such implementa-

tion and evaluation commitlees also
which are looking into the complaints
relating to the State malters. The
grievance procedure had been accept-
ed in the public sector also and I
am glad to announce that the public
sector undertakings have chosen 1o
be on par with the private sector with
regard to the question of screening of
cases before appeals are made.

A new scheme in the coalmines wel-
fare organisation has been introduced
and aecording to that if a coal miner
who falls sick or is injured, is hos-
pitalised for more than 21 days, he is
eligible for subsistence allowance. This
allowance is the difference betwen the
pay that is being drawn after it was
drawn by the miner before he feil
ill or before he was injured and the
pay that he gets after such injury or
illness. But this subsistance allowance
is subject to a ceiling of Rs. 25 only
and this allowance js also subject to
a ceiling of Rs. 25 only and this allow-
ance is also subject to another condi-
tion, namely, it will be only up to six
months.

With regard to housing, now, 30,000
houses have been sanctioned under
the new housing scheme; 21,000 have
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been completed and 7,800 are under
construction.  Under the low-cost
housing scheme, 25,000 houses were
sanctioned; 5,500 have been comp-
leted, and 5,850 are under consiruc-
tion. In addition to thalt under the
new housing scheme, 10,000 mure
houses have been sanctioned and
15,000 houses under the low-cost hous-
ing scheme have also been santcioned.
Last year, in 1964-65, a total amount
of Rs, 233 crores has been spent on
housing alone as against a sum of
Rs. 1:58 crores which s credited
under this account—housing. For the
first time, it was possible to reduce
the accumulation in  the coal-mines
welfare fund. With regard to re-
gional hospitals that have been taken
up, one ait Kurasia and the other at
Bhuli have been completed and they
will begin functioning soon. The
construction of a building for the re-
gional hospital at Ramagundam  in
Andhra Pradesh is in progress.

With regard to the other regional
hospitals, there has been some diffi-
culty in respect of the question of
acquiring land, sometimes we select
a land but later, on examination, we
found that that site becomes a coal-
bearing area and we cannot possibly
build houses on such sites and we
have selecteg alternative sites. There-
fore there is some delay in this re=
gard.

16.22 hrs.
[Mr, Seeakemr in the Chair,]

Last year during the discussion, I
gave an assurance to the House that
the coalmines welfare organisation
will be converted into an autonomous
body. In this respect, all prelimi-
naries have been completed and pro-
bably, before long, I would be com-
ing to the House with an amending
Bill making the coalmines welfare
fund an autonomous body.

Then, several times, during the
Question Hour and probably during
this debate also, hon. Members raised
the question as to what the Govern-
ment is doing with regard to the set-

CHAITRA 24, 1887 (SAKA)

Labour and
Employment
ting up of fair price shops and con=
sumer stores. Not a tripartite cun-
ference is held without discusiing this
question; at the standing labour
committee, or at the Indian Labour
Conference and probably sometimes at
the slanding commitiee of the indus-
trial truce resolution, this prublem
was discussed, and il was resolved
that all establishments which cmploy
300 and more workers should neces-
sarily set up fair price shops and co-
operative stores,

Shri Bade: 300 is

yijiz

tos much: in

the small-scale industries, it should
be 50.

oFi G vz & fra w0 zA7
wr Far =qrfEd o

Shri D. Sanjivayya: At this

tripartite conference, where the re-
presentatives of labour and of tnan-
agreement were alsp present, therc has
been an agreed solution for this prob=
lem; a solution on which everybody
agreed. In July, 1964, at the Indian
Labour Conference, it was ultimalely
decideg that legislation should be un-
dertaken in this regard. In fact, the
standing committe on the industnal
truce resolution met in Novmber, 1364,
and have given final shape to the Bill
and before a Bill iz brought into the
House, probably other preliminaries
will have to be gone through.

Of the 3,576 such establishments,
namely, cstablishments which .mploy
300 and more workers, 2,193 have es-
tablished either fair price shops or
consumer co-operative stores.

In the non-coal mine sector, we have
s mica mine weltare fund organisation
functioning, and during 1964-65
ag much as Rs. 34 lakng have been
spent on mica miners’ welfare, where-
as the income was only Rs, 27 lakhs.
Similar cess was imposed on iron ore
and it came into effect from
1st October, 1963, and this has been
extended to Goa, Daman and Diu from
1st October, 1084, A tripartite sub-
committee has been constituted to
examine the feasibility of constituting
a welfare fund for manganese mines.
There are some difficulties so far as
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this particular mineral is concerned,
and it is an exportable commodity,
and the foreign market is not really
very steady. The Government is also
contemplating the constitution of a
similar welfare fund for limestone,

Then, let me say a few words about
dock labour. Hon. Members may be
happy to know that the Dock Workers
(Regulation and Employment) Aect,
1948 has been extended to Mormugao

port, and the Mormugao Dock
Workers (Regulation and Employ-
ment) Scheme 1965, has been
formulated and it is going to be

inaugurateg on the 21st of this month.
So far as the Mormugao port is con-
cerned, 1 would like to say a few
words. This is almost a sick child so
far as our portg are concerned.
During the last one year, there have
been quite a number of troubles.
(Interruption). It is really unfortu-
nate that the workers there, instead
of adopting the conventional methods,
resorted to somewhat unconventional
methods. They should have trieg to
solve their problems by resorting to
negotiation, conciliation, arbitration
end adjudicatlon, Anyway, since this
scheme is to be enforced from the
21s¢ of this month, I hope the condi-
tions would improve there. In addition
1o this, g one-man court of enquiry
has been appointed under the
Indusirial Disputes Act to study the
whole situation as to why such prob-
lems arose in that port, as to what
the root cause is for all the labour
troubles there and so on. Further,
everybody knows that a wage hoard
hue been appointed for ports and docks
and Mormugao is included in that. In
Visakhapatnam, the number of days
in a month for which wages are
guaranteed to each registered worker
in the reserve pool has been increased
from 16 to 17 days; in Cochin from
12 to 14; whereas in Bombay, Calcutta
and Madras it remains at 21 days. We
have a housing scheme, and under the
third Five Year Plan, a provision has
been made to the extent of about Rs. 2
crores. But unfortunately this amount
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could not be utilised; there was some
small trouble about the pattern of
assistance. Only in March, 1964, a
final decision could be taken and now,
according to this decision, the Dock
Labour Board are entitled to 20 per
cent of subsidy and 35 per cent of
loan, In view of this, only Rs. 60
lakhs have been set apart for hous-
ing the dock workers in the third
Plan. During the last year, Rs. 19
lakhs have been spent. The Bombay
Dock Labour Board had already
constructed 571 houses. The Madras
Dock Labour Board have already
constructed 120 houses and on the 18th
of this month they are going to get
the foundation-stone laig for another
batch of 120 houses ty be constructed
for the dockers there. The Calcutta

Dock Labour Board have under
construction 288 quarters for the
dockers.

There is another important and

significant event which has taken place
in the Calcutta port; during the last
severa] years, a scheme called the
incentive tonnage scheme or piece-rate
scheme has been under consideration,
but it could not be introduced or
implemented on account of the resent=
ment or on account of the non-co-
operation of the workers there.
Ultimately, we have been able to
convince them, and the schemg has
been introduceq from the 18th of
March this year. I am glad to report
to the House that the result is ery
spectacular. The outturn of foodgrain
workers' has been doubled, and the
workers' wages have also been doubled,
A similar incentive scheme for telly
clerks in the same port is under
formulation.

Last year, I reported to the House
that a working group was appointed
to examine the question relating of
housing in plantations. They have
submitteq their report. This report
was considered in the 11th session of
the Industrial Committee on Planta-
tions and they have recommended that
the report should be accepted. One
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recommendation in particuar, which
relates to the subsidy to be given, ie
25 per cent subsidy, has been accepted
ang other recommendations are under
examination. There has been com-
plaints that in the plantations, there
was reduction of employment, There-
fore, we have appointed a one-man
fact finding committee and it has
started working. In the same
Industrial Committee on Plantations,
several suggestions were made to
amend the Plantation Labour Act.
One relates to the compulsory
registration of plantations and the
other to deterrent punishment to em-
ployers for construction of defective
houses for workers. I will have to come
before the House with an amending
Bill sometime.

With regarq to safety of workers in
mines and factories, it is really para-
mount, The National Council for
Safety in Mines has organised many
safety weeks and the result is that the
workers have becomg safety-conscious
and they have been trying to avoid
accldents. In fact, it is a matter of
some relief that for every 1000 persons
employed in coal mines, serioug injury
rate declined from 562 in 1963 to 43
in 1954, In non-coal mines, the
corresponding decline was from 8-23
to 4'81. Also the death rate per 1000
persons employed declined from 059
in 1963 to 041 in 1964 in coal mines.
However, unfortunately, in the non-
coal mines, during the same period,
the death rate increased from 0'3 to
043, But I hope and trust that on
account of the measures, taken so far
as safety is concerned, this rate will
also come down.

It is not merely by organising safety
weeks ang creating consciousness
among the workers or employers that
we will be able to reduce accidents.
Proper training also will have to be
given to the workers and the safety
legislation also shouly be under
constant review. We have now intro-
duced some schemes for awards. One
is the National Safety Award and the
other is the Shram Vir Award, Those
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where preventive safery measures are
taken will have to be recognised and
rewarded. These rewards will be
called National Safety Awards. We
have to recognise the meritorious per-
formance of the workers also. Such
workers will be given Shram Vir
National Awards and certificates. These
awards, especially Shram Vir Awards
apply to factories, mines, plantations,
docks and they are only open to
undertakings in which a suggestion
scheme of their own is being imple-
mented.

9316

We have a Central Labour Institute
at Bombay and 3 Regional Labour
Institutes at Madras, Kanpur and
Calcutta. These institutions have bven
doing very useful work. Their work

relates to scientific study of all
aspects of industrial developments
relating to the human factor, While

considerable emphasis is given in the
work of the institutes to safety, health
and good working conditiona, the other
human factors are also being tackled
on  scientific  lines. The works
physiology section is carrying out
studies which will be of considerable
significance in so far as they provide
basic data which will be of help in
laying down work-load standards
and norms, taking into full account
the conditions as they exist in the
industry at present, Similarly their
industrial psychological division is
carrying out studies which will be
important from the point of view of
management development. The pro-
ductivity centre has completed job
evaluation projects in three factorles.
Job evaluation programme is a new
development in labour-management
relation and it has helped to solve
many disputes emanating from mis-
conception in industry. This prog-
ramme aims at educating management
and unions in productivity techniques
on a common platform and has ylelded
veTy good results.

Reference was made by several hon.
members to the joint management
council. In 97 industrial undertakings,
this scheme iz in operation, Of them

or industrial unlts 38 are in the public sector and 61 in
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the private sector, I myself am not
satisfied with the progress, made, but
when I heard Shri Oza, I got a little
comfort, because he said, this is not
a scheme with which government
should go ahead with speed, However,
I will try my best to dispel any mis-
conceptions  or misunderstandings
lurking in the minds of workers or
management about this scheme.

The workers' education scheme aims
at giving instruction to the workers in
trade union philosophy, rights and
duties of workers, collective bargain-
ing and allied matters. During 1964-
65, 5 more regional centres and 13
sub-regional centres have been
opened. Their total today is regional
centres 27 and sub-regional centres
38. Last year, nearly 1500 worker-
teachers were trained. As many as
87,000 workers where given training
as against 67,000 a year ago,

5t gEA W weAd el
foqg frmamd swd ad 8%
% AT & 1 3wy ag Frav e v
agdr afyadt & @vil ®@ oA foa
Ll

Shri D. Sanjivayya: Questions may
be asked after 1 finish my speech,

The total number of unit classes
started till 1964-65 was 1030 as against
887 during 1963-64. Special leaflets
and pamphlets have been published on
behalf of this organisation on workers’
cducation. The number of pamphlets
was 13 in English and 93 in the
regional languages. These hqoklets
are on popular topics such as :ndul_-
trial Truce Resolution, working condi-
tions, tripartite machinery, our labour
movement, self-improvement by
workers and industrial welfare.

Under this scheme, special films h_ave
been produced on Code of Diwlplu_'m.
safety and joint management councils.
We propose to produce many more
films, because the workers will be
impressed more by seeing films rather
than hearing speeches, etc.

14, 1965 Labour and 4318
Employment
Several industrial commitees have

been appointed, They have met and
taken a number of decisions. I shall
not take the time of the House by
giving details. Let me come to the
most important subject which has
been discussed in this House during
the last 4 or 5 years by quite a pum-
ber of hon. members. This relates to
the problem of unemployment in our
country, Hon. members have not
correctly appreciated the role to be
played by this ministry It is not as
though the labour ministry would
create employment opportunities. As
my hon. friend, Shri Oza, correctly
put it the duty of this Ministry is
as to how best we an utilise the
available emploment opportunities in
the country and how to give informa-
tion and pass on information to those
employment-seckers in the country.
In the recent past, the national base
of employment situation has been
widened considerably by the Man-
power Study and surveys covering
different areas. In particular, I may
refer to the Madras Labour Murket
Study completed only last year. At
the end of the Second Five Year Plan
there were 307 employment exchanges
including 5 special exchanges for
collieries ang 2 special exchanges for
physically handicappeq persons, In
addition there were 5 university
employment bureaux, Now, we have
366 employment exchanges including
7 colliery exchanges, and 8 special
exchanges for physically handicapped
persons. In aoddition 28 university
employment bureaux are functioning
in the country. To give guidance to
under-graduates and other persons
who wish to seek employment we have
vocational guidance centres at 133
employment exchanges while it was
only at 67 employment exchanges
previously, To have a correct assess-
ment of the employment situation we
had 135 employment market areas,
but today we have 271 employment
market areas.

Now, only day before yesterday, I
think, we had the Demands relating



9319 D. G.—Min. of

to the Ministry of Rehabilitation.
Quite a large number of people have
come from East Pakistan. Those
refugees have got to be provided with
employment and, probably, with land,
with housing ang all kinds of fcilities
80 that they may be rehabilitated In a
comfortable way. So far as this Min-
istry is concerned, we have opened
a special employmeny exchange at
Mana in Madhya Pradesh, and in
Madhya Pradesh and West Bengal we
have liaison officers functioning. We
are going to appoint similar officers
in Assam and Tripura. Priority I is
accorded to these migrants in the
matter of employment. In the States
of Assam, West Bengal, Orissa, Bihar,
Manipur and Tripura, priority is given
for recruitment to the posts in
Central Gowvernment establishments
for these migrhnts. In a similar way,
in the recen{ past, quite a number of
persons of Indian origin have been
coming from East African countries,
We are trying to help them. Recently
we had quite an influx of repatriates
from Burma. The question of giving
them priority in the matter of
employment is under consideration of
the Home Ministry.

Today, on the live registers we find
24-28 lakhs persons who are un-
employed or who are trying to seek
employment. But this figure we cannot
take as a sort of precise one or
definite figure. Firstly, all those who
are unemployed do not go to the
employment exchanges {o register
thermr Employ t exchanges
are established only in the urban areas
and the rural areas do not have such
facilities. Secondly, often times those
who are in employment will again go
10 the employment exchanges and
register themselves in order to im-
prove their own prospects. They may
be getting Rs. 40, Rs. 50 or even
Rs. 100 and they may wish to get a
post cartying @ higher salary, We
have also been able to find out double
or multiple registrations, Some
persons go and register in employ-
ment exchange ‘A’ and later on go tu
employment exchange ‘B’ and register

ves,
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themselves for employment, So we
cannot just take these figures as

precise figures. Anyway, the Planning
Commissior, has tried to estimate the
number of unemployed persons.
According to that estimate, at the end
of the Third Plan period 12 million
people will be unemployed, During
the Fourth Plan period the growth
of labour force would be 23 million.
Therefore, the total number will be
35 million requiring jobs. But the
employment potential during the
Fourth Plan would be of the order of
20 million. So, by the end of the
Fourth Plan, the number of unem-
ployed would be 15 million,

There is also tne complaint that
even the boys who have beep given
training in the industrial training
institutes are unemployed. We con-
ducted a survey sometime ago which

revealed that only one per cenl.
remained unemployed.
The craftsmen training scheme is

going on very well. The capacity today
is going on very well, The capacity
today is 95,350 seats, Only duirng the
last year we added 17,150 seats. We
are not really satisfied with the
quantity or number alone, Our alm
is to have 100,000 seats by the end of

the Third Plan. Our objective is to
double it during the Fourth Plan.
But, as I said earlier, we are not
merely satisfied with the number.

What we really should care for s
quality, Therefore, we have recently
introduced, what is known as All-
India Skills Competition. The boys
are allowed to compete at the insti-
tution level, thep at the State level
and then at the all-India level. With
the king permission of the President
of our Indian Republle, a shield has
been named as President's Shield.
This year the shield was awarded to
the Delhi State. Those boys who get
these awards are given orientation
courses in our country and, later on,
sent to the United States of America
for six months for a sort of study-
cum-training programme,
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We have tried to improve the craft
instructors’ training progamme also.
During the last year we have added

60 seats and today the total is 1,840
seats.

We have another scheme called
Apprentice Scheme which covers 127
industries. Today there are 14,375
apprentices. While the number was
4,415 at the end of December 1963, by
the end of December 1964 it was
14,375,

We have established a Central In-
stitute for Research Training in Em-
ployment Service. Here the employ-
ment officers are given training and
some research relating to the problems
of employment is carried on. Threc
batches have been trained and in all
61 officers were benefited,

To improve the quality of the offi-
cers manning industries relations
machinery, a Central Institute of
Training in Indu:trial Relations has
alsp been slarted. Here the State
Government officers and the Central
industrial relations machinery officers
get training. The objective is to in-
crease their competence and effective-
ness in manitaining industrial peace.
This course is for threce months. Two
batches have been trained, During the
last batch we had 5 officers from
foreign countries—2 from Philippines,
2 from Malaysia and 1 from Thailand.

Representations have been received,
demanding wage boards for electricity,

Ppaper, roag transport, handloom and
film industries.

Shri Priya Gupta: Railways also.

Shri D. Sanjivayya: These are
under examination. With regard to
the Railways, as I said during Ques-
tion Hour some time ago, both the
Federations have represented, or
rather demanded, that a wage board
should be set up and my answer was
that the Ministry of Labour would
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consult the Railway Ministry; but,

meanwhile, the Railway Minister has
made a statement on the floor of the
House that he is gonig to give many
more benefits than a wage board
could give.

Shri Shinkre: How can he give

more than what the wage board can
give?

Shri Priya Gupta: These benefils
were considered while fixing pay in
the Second CPC.

Shri D. Sanjivayya: In any case I
cannot do it straightaway unless I
consult the Railway Minister.

With regard to the setting up of in-
dustrial committees also there has
been some demand for engineering
industry and road transport. The
Government would carefully examine
these demands,

In this Ministry we have been carry-
ing on research in various fileds, but
one important thing relates to crafts-
men training. A central staff training
and research institute is proposed to
be set up to conduct evaluation sur-
veys of working of different training
schemes and to carry out research fin

the development of teaching techni-
ques.
The routine or typical types of

industrial training institutes will not
be able to give specialised training for
coalminers. Therefore, two mines
mechanisation training institutes have
been set up in the predominantly
coal-mining areas.

A little while ago I referred to the
question of safety. Unless some mass
training is given to the miners in
these methods of safety and alio as
to how to avoid accidents, it may not
be posaible to achieve any amount of
success in this field. ‘Therefore, we
have a programme to train as many
as 70,000 new workers and also glve
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refresher course to an equal number
of old workers.

The workers' education scheme and
the joint management council scheme,
1 hope and trust, would progress in
the coming year.

I referred to the apprentice scheme
and I said that by the end of Decem-
ber 1963 there were 4,000-and-odd; by
December 1884 they were 14,000-and-
odd and it is our hope that by the end
of March 1966 they will be 20,000,

Several hon. Members referred to
the condition of agricultural labour,
In fact, the real difficulty is with re-
gard to the implementation of mini-
mum wages fixed for agricultural
labour, Minimum wages have been
fixed. Of course, in certain States
they are wvery low; they have to be
revised. As [ said earlier, [ have
taken up the matter with the Chief
Ministers and all the State Govern-
ments invariably have accepted the
necessity of revising these minimum
wages. But the real problem is how
fo impliment it; how to set up a
machinery which can effectively im-
plement the minimum wages. 1 have
been impressing it upon the Labour
Ministers of wvarious State Govern-
ments and, I am glad to announce
here, the Andhra Pradesh Govern-
ment have taken a ecision and have
appointed 20 inspectors at the rate of
one in each district—they have 20
districts there—with effect from 1st
April this year. In a similar way,
the West Bengal Government have
also taken a decision to appoint 12
inspectors specially for the purpose
of implementing agricultural mini-
mum wages. In other States, like
Bihar, Madhya Pradesh etc, they have
notified thelr own revenue officers as
officers to ook after this work.

Shri Bade: Are you satisfled with
that?

Shri D. Banjivayya: In order to
consider this problem in a comprehen-
give way I have been thinking of
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holding a seminar in Delhi. I would
like to invite representatives of the
various ministries concerned, repre-
sentatives of the State Governments
and, probably, representatives of cer-
tain organisations which are interest-
ed in agricultural welfare, I always
welcome such of those hon. Members,
who are interested in the welfare of
agricultural labour, 1o participate in
such a seminar where probably fun-
damental decisions could be taken
which would go a long way to improve
the lot of agricultural labour.
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Now, I would like to say a few
words with regard to the legislative
programme that I have before me.
The most important Bill that is to be
introduced relates to bonus. Invari-
ably, everybody huas been feeling that
there has been some delay with regard
to the introduction of this Bill. This
report was submitted last year and
the Government had also to examine
various aspects of the question, The
Government took a decision and then
a draft Bill had to be placed before a
tripartite body. It was placed before
the Standing Labour Commitlee in
December last. The Standing
Labour Committee could not
arrive at any agreed solution. They
appointed a sub-committee with in-
structions that that sub-commitlee
should report to the Standing Labour
Committee within a month. The sub-
committee met on 3rd January this
year. They also could not find a solu-
tion. Ultimately, on 27th March this
year, the Standing Labour Committee
met and considered the sub-commit-
tec's report, which means nothing be-
cause the sub-committee had to report
nothing as they could not come to any
agreed solution. Even on 2Tth March
this year, when the Standing Labour
Committee met, it was not possible to
have any agreed solution to this pro-
blem. Therefore, ultimately, I had
to announce In the Standing Labour
Committee that the Government would
go ahead with the Bill, keeping in view
the opinlons expressed by the repre-



9325 APRIL

D. G.—Min. of
I

[Shri D. Sanjivayyal
sentatives of workers and the repre-
sentatives of management. The Bill
is ready. It will be my endeavour to
introduce the Bill during this session.

An hon. Member: Will it be passed
during this session?

Shri D. Sanjivayya: All that I can
say is that it will be my endeavour to
introduce the Bill in this session and,
provided time is found, probably it
will be possible for us to pass the Bill.

“The other Bill relates to regulating
the contract labour. In fact, the
Supreme Court sometime ago gave a
judgment in which the learned Judges
observed that in certain categories the
contract labour should not remain as
contract labour and that it should be
abolished and regulated. Keeping that
in view, we have drafted a Bill. We
have consulted the various State Gov-
ornments, Their views are before us
and this draft Bill was also placed be-
fore the Standing Labour Committee.
Again, a sub-committee was appoint-
ed. The sub-committee's report was
considered on 27th March. There was
agreement on most of the points ex-
vept on two or three points. There-
fore, we are going ahead with the Bill
kecping in view the opinions expressed
by various sections.

The third Bill is really very impor-
tant in my view and this relates to
the building and construction indus-
try workers. There are quite a large
number of workers. My own estimate
is that 2 to 3 million workers are
there in this country who are employ-
ed in the building and construction in-
dustry. Everywhere we see, in all big
cities, buildings are going up and
quite a large number of projects are
being constructed—maybe irrigation
projects; maybe electricity projects
and so on. Even in the departments
like Health and Education, they have
to put up buildings for educational
institutions, medical institutions and
hospitals, So, building activity has
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been going on on a large scale. But

there is no legislation to give them
some benefits, to regulate their em-
ployment conditions including hours
of work, leave, welfare, safety, etc.
1 have had a feeling that probably
the labour in the construction indus-
try had a raw deal. I feel that a new
deal, a fair deal, should be given to
them. Therefore, this Bill is also
being finalised and I hope to introduce
this Bill during this year, it possible.

17 hrs.

Shri Priva Gupta: Medical facili-
ties are not given to them.

Shri D. Sanjivayya: The fourth
Bill relates to the film production in-
dustry, A large number of represen-
tations has been received by Govern-
ment with regard to the miserable
conditions in which the employees of
the film industry have been placed.
Therefore, we examined this gquestion
and we had an inter-ministerial con-
ference; the Ministry of Information
and Broadcasting, the Ministry of
Law and Social Security and the Min-
istry of Finance and the Film Finance
Corporation had their representatives
and at this meeting there was a tenta-
tive agreement that the proposed Bill
should be undertaken, Now, we are
trying to collect information relating
to this industry, and after collecting
such information we in consultation
with the Law Ministry would frame
the Bill, but in any case this Bill will
have to go before the tripartite body
and then only it will be introduced in
this House.

The fitth Bill relates to the Beedi
industry. Shrimati Sahodra Bai Rai
and several other hon. Members made
reference to this partioular aspect
namely the conditions of thie bRedi
labour. Probably there are about 7
lakhs of such workers in our country
employed in this industry and their
conditions are really very bad. In
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fact, in Madras, the Madras Govern-
ment had passed a law in this con-
nection, but they could not imple-
ment the law because if the law was
implemented in the Madras State,
there was a risk of this industry shift-
ing or migrating to the neighbouring
States. Therefore, all the State Gov-
ernments have asked the Central Gov-
ernment to have Central legislation in
this regard. The State Governments'
views have becn cobtained; the wviews
of the employers, workers and others
concerned have also been obtained.
The Bill is almost finalised. Probably
during the course of the year or a
little later I shall have to introduce
the Bill in this House,

The sixth or the last new Bill is
really a Bill which T myself feel has
been long delayed. This relates to the
setting up of fair price shops and co-
operative stores, The Bill is being
finalised by the Standing Committee
on the Industrial Truce Resolution,
and T hope to introduce the Bill very
s00n.

Shri Indrajit Gupta (Calcutta South-
west): In this session?

Shri D. Sanjivayya: 1 do not think
it is possible to do so in this session.

Then, there are various amending
Bills which 1 propose, I do not want
to tire the House with the details of
these various Bills, but I would only
mention the names of the various Acts
to which we propose amendments,
and they are the Industrial Disputes
Act, the Mineg Act, the Factories Act,
the Minimum Wages Act, the Delhi
Shops and Establishments Act and the
Workmen's Compensation Act.

So far as labour welfare is concern-
ed, in the Third Five Year Plan, pro-
bably hon. Members feel that only a
small sum of Rs. 10 crores has been
provided. But as I have said earlier,
we have various welfare funds, such
as the coal mines welfare fund, the
mica mines welfare fund, the iron ore
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mines welfare fund etc. From these
funds we would have spent by the end
of the Third Plan period about Rs. 18
crores; so, in all Rs. 28 crores would
have been spent by the end of the
Third Plan on labour welfare. In a
similar way, during the Fourth Five
Year Plan, though we have provided
Rs, 10 crores tentatively for labour
welfare, under these various welfare
fund schemes, we would be spending
an amount of Rs. 25 crores. There-
fore, we would be spending ultimately
about Rs. 35 crores on labour welfare
during the Fourth Plan.
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Under the workers' education
scheme, by the end of the Third Plan
our intention was to train as many as
between 24 to 34 lakhs workers, but
we would be exceeding the target, and
the figure would be 3.09 lakhs.

Before I resume my seat, let me
take up one or two points raised by
hon. Members. Shri Muhammad Elias
said in the very beginning that Gov-
ernment is acting &8s an agent of the
employers, In varlous tripartite
meetings, the employers tell me that
labour is my first love. Therefore,
probably the attitude I have taken is
a balanced one.

He referred to the Nutrition
Advisory Commitee’s report. That
report has been received by the Health
Ministry. That Ministry is trying to
puolish it. After that, the report will
have to go before the Indian Labcur
Conference,

With regard to the question of
linking D.A. with the cost of living
index, a decision has already been
taken. Governmeni have taken a
decision to link D.A, suitably with the
cost of living index or consumer price
index. But the question of percent-
age of neutralisation is there. It
varies from 60 to 70 to 80 to 100 in
s0me cases.

Shri Muhammag Elas (Howrah):
‘What about the calculation of cost of
living index?



9329 D. G.—Min. of

APRIL

Shri D. Sanjivayya: Probably the
hon. Member was not here.

Shri Priya Gupta: There is no all-
India cost of living index. There is no
all-India consumer price index.

It is there only in a few States,

Shri V. Sanjivayya: It is there
with 1949: 100 as the base, That is call-
ed the interim series. It is there,
Meanwhile, a new series is being con-
stituted with 1960:100 as the base. 50
cventres have been surveyed and 50
series have been compiled. Out of
these, 41 have been published. With
regard to 9, there is some difficulty.
That also will be done soon. When
that is completed, the all-India new
series of consumer price index will
be in vogue.

The hon. Member made an allega-
tion that we discriminate in favour of
INTUC. Probably he thinks tnat we
are favouring them. So far as we
are concerned, we have no such atti-
tude, We treat all of them alike. But
whenever trade unions try to mislead
the workers, naturally we have to tell
them and deal with those cases in a
firm way.

With regard to the Vizag port, the
hon. Member is under some sort of
misapprehension, When the Trustees
Board wag constituted, it was made
very clear that it was on an ad hoc
basis ang later on verification would
be made. Verification was done and
in that verification, Shri Bhadram®s
unjon did not have the majority; Shri
Manavala Naidu's Union had the
majority; therefore, he was given the
representation,

Shrl Mohammad Elias: On both
occasions, our Union was in a
majority.

Shri D. Sanjivayya: No. When first
the Trustees Board was constituted,
there was no verification. It was done
on an ad hoc basis and it was made
wery clear that verification would be
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done and keeping the wverification

figures in view, the Board would be
finally constituted.

He referred to the Garden Reach
Workshop case, I have thoroughly
examined the matter. In fact the,
appropriate government is the State
Government of West Bengal, Prob-
ably they will have to consult the
Defence Minjstry who are dealing with
the subject.

Shri Mohammad Elias: The State
Government has instructed that
there should be adjudication. Why
they should come again to the Central
Government and the Defence Ministry
which ig taking so much time to take
& decision?

Shri D. Sanjivayya: The appro-
priate government will have to consult
the Central Government before they
take a decision in this regard.

Shri Buta Singh referred to various
problems, specially unemployment. I
have already covered those points,

Last year during the discussion on
this Ministry, I said that I would
create a special wing, namely, social
security wing in the Ministry of
Labour and Employment. 1 am glad
that instead of a wing, a separate Min-
istry of Social Sccurity has been
created. My hon. friends, Shri Oza
and others, even Shri 5. M. Banerjee
includeq, felt that it should have been
kept as part of the Labour Ministry
ang not separated from it, I should
not give any comments on that.

Shri A, P. Sharma made
pertinent point with regard to the
attitude of employers in the public
sector. I would like to tell him that
the Labour Ministry has done quite a
lot of work so far as the public sector
is concerned. We have carried out
evaluation studies with regard to the
Hindustan Machine Tools, Bangalore,
the Hindustan Housing Factory, Delhi,
the Hindustan Insecticides, Delhi, the

a very
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Hindustan Shipyard, Visakhapainam,
the Fertiliser Corporation of India,
Sindri, Heavy Electricals, Bhopal and
so on and sg forth. There is an
Additional Secretary specially to
advise the public sector undertakings
in this regard, Anyway, he has sug-
gested that a small committee might
be constituted to go into this question
as to how these labour laws are being
implemented in the public sector
undertakings. I might say in all humi-
lity that we in the Labour Ministry
are not very much satisfieq with the
way in whnich these labour laws are
being implemented in the public
sector, We would wish that they are
implemented in a much better way.
Anyway, Shri Sharma’s suggestion
will be examined.

Shrimati Renuka Barkataki referred
to one important factor which I cannot
ignore. This related to starting of co-
_operative  societies of  plantation
labour so that they can own the
plantations as it has been done in
Malaysia. It seems the hon. Minister
there, Mr, Sambandan, has done this
job. 1 would like to get information
from him, and if it is possible, we
would like tp examine it here.

She wanted that appointments
should be given to people of Assam
whenever industries are started in the
public sector by the Government of
India in that State. This has been
there in Bihar and other places. The
cry has been that the job should be
for the sons of the soil, T am really
not able to understand the philosopny
behind this. After all, when the Gov-
ernment of India money is invested,
people all over India should have
opportunities there, but the Govern-
ment of India have taken a decision
that posts which carry a salary up to
Rs. 500 or Rs, 600 will be reserved
for the local people.

Shri Surendranath Dwivedy: No-
where it is done.

Shri D Sanjlvayya: With regard to
the others, it should be on merits,
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and it should be open to the entire

population of this country.

Shri P C. Borooah (Sibsagar): That
thould no!. debar the people of Assam
from getting an opportunity,

Shri D. Sanjivayya: Shri Malai-
chami suggested that & wage board
should be constituted for the carda-
mom  industry. This cannot be
dong ipn the Central sphere. We can-
not think of a Central wage board
because these plantations are only in
Madras, Kerala and probably Mysore.
We have requesteq these State Gov-
ernments to examine this question
whether they can set up a small wage
board for these three States. I hope
ang trust that the State Governments
will take speedy action in this regard.

He wanted that agricultural labour
should be given more facilities, that
the tenants should become the owners.
Probably all these subjects will have
to be dealt with by some other Minis-
try.

Shri K. N. Pande said that on
account of the wage boards, as many
as 20 lakhs of workerg are benefited.
Probably he could not get the cor-
rect figure. As many as 40 lakhs are
being benefiteq by these wage boards.

He opposed automation. I also am
not in favour of it unless we see 1o
it that retrenchment is not effected.

Then, he wanted a second wage
board for the sugar industry, Govern-
ment will certainly examine this.

Both Shri K. N. Pande and Shri
Sinhasan Singh referred to the
Gorakhpur labour depot. Both the

Members probably have some mis-
understanding or misconception or
misapprehension. It is my duty here
1o dispel such misconceptions or mis-
understandings in their minds. Gov-
ernment have not taken any decision
to abolish the Gorakhpur labour
depot. In fact, 1 have taken a deciston
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to go there myself, to see the work-
ing of the depot, and 1 invite hon,
Members Shri K. N. Pande and Shri
Sinhasan Singh, and Shri Banarsidas,
the LabourMinister of UP. to come
there. After studying the whole posi-
tion, I will certainly convey the deci-
sion of the Government to the hon.
Members,

In regard to the Bonus Commis-
sion’s recommendations, Shri K. N,
Pande said that 45 lakhs of workers
who were never geiting bonus will
get it mow. That is quite correct.
Even if they get the minimum four
per cent or Rs 40, whichever is
higher, it will be Rs. 18 crores. He
said that about 10 lakhs of workers
were going to be affected. Probably
he meant that they would get less
quantum of bonus than they were get-
ting earlier. For that I came forward
with an explanation or a clarification
saying that workers would get benus
on the previous basis or on the basis
of the present formula, whichever is
higher, In view of that clarification,
I hope he will be satisfied.

Shri Priya Gupta raised very many
questions regarding Gomiah and other
industries, railway workers ete.
Gomiah, etc. are matters which fall
under the State sphere....

Shri Priya Gupta: Excuse me.
Mohini sugar mills is under Central
control. Will you kindly examine it?
The people are on hunger strike only
because the orders of the Labour
Ministry are not being carried out by
the controller in charge over there.
They have written a letter to Union
Minister.

Shri . Sanjivayya: If that is so, I
will certainly look into it. I am glad
that Dr, Melkote referred to the
family planning aspect of it and we
are trylng to take advantage of it

Shrimati Ramdulari Sinha referred
to the conditions of agricultural labour

APRIL 14, 1965

Labour and
Employment

9334

and women working in various fields
and she wanteg a special directorate
to look after the working women.
That question needs a thorough exa-
mination and I cannot straightaway
give any assurance lo her,

Vidyalankar)i felt that the wage
boards take quite a lot of time. He
himseif is a3 member of one of the
wage boards and he knows the diffi-
culties that these boards face und how
they function. If he suggests certain
methods by which we can reduce or
avoid delays, we will certainly wel-
come it. He referred to the function-
ing of the emergency production
councils, They werc only 1600 last
year. This year they are 2000. He
18 very apprehensive about the func-
tioning of these bodies. 1 assure him
that they are functioning quite satis-
factorily and it is also our endeavour
to sce that they function more effec-
tively than today. He wanted to know
whether Government had at any time
tried to fing out how far the workers
educalion scheme had benefied the
workers. Quite a large number of
batches of workers who had been
benefited by this scheme wvisit Delhi
and I spend at least half an hour or
an hour with each batch. After some
interrogation, I elicit some information
from those boys and I find that they
were greatly benefited.

Shri Dinen Bhattacharya said that
the Labour Minister is very good but
he is guided by the bureaucratic
machinery who are people who had
been coming since the time of the
British days, ete. It is an unchari-
table remark and I must say that the
officers in this Ministry have been
working very hard and wvery effi-
ciently and I also thank them for the
cooperation that they have given me.

There was a demand for the setting
up of a wage boarg for film industry
and that also is being considered.
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Before I resume my seat, I would
like to inform the House as to what I
propose 1o do during this year, 1965-
66. Soma of these may be very small
schemes but from the labour point of
view, they will go a long way to im-
prove their conditions. There are two
industrial tribunals one at Dhanbad
and another at Bombay and two full
time labour courts. There has been a
lot of accumulalion of work in spite of
the fact that we have been entrusting
these caseg to State labour courts and
labour tribunals. Therefore, I have
taken a decision to appoint two full
time Central Government tribuanls,
one at Jabalpur and another at Cal-
cutta. In addition to this, I propose to
utilise the services of the Chairman
of the various wage boards—all of
them are retired judges—and keeping
in view their judicial experience and
qualifications, I thought I should also
notify them as labour courts or tribu-
nals as the case may be. With this,
1 hope ang trust that the cases will
be disposed of expeditiously,

The wverification of membership of
the central organisations is normally
done every year. Keeping in view

# the 84th report of the Estimates Com-
mittee, and after consulting the
various central organisations, we have
taken a decision that such wverifica-
tion would be every two years,

We have various welfars schemes
which 1 have been referring to. I
thought that a small committee should
be appointed to exmine all those
schemes and see how they have been
functioning and probably keeping in
view as to how those schemeg func-
tion elsewhere, abroad, they should
sugggest some modification, etc. That
committee, | propose to appoint.

With regard to minimum wages,
every time, not only with regard to
agricultural labour but with regard to
various other industries also, there
have been complaints that they were
fixedq a long time ago, sometimes as
long back as 1956 or 1967, and every
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and that they have not been revised.
Therefore, I thought I ghoulqd designate
an officer in my Ministry specially to
examine these matters relating {o the
minimum wages and give me reports
so thal we can take speedy action
with regard to revising of minimum
wages for various industrics,

There was a scheme—and various
other schemes also—tlo give facilities
of training abroad to trade unionists.
On account of the emergency we had
suspended those schemes. Several
representations have been made (o re-
vive those schemes. 1 am glad to say
that we have decided tp revive the
scheme of giving training to trade un-
ionists in the United Kingdom under
the Colombe Plan.

We have been talking about volun-
tary arbitration; often times workers'
representatives come and tell us that
the employers are reluctant and so
an and so forth. So, I thoughi that
these maiters should be examined
thoroughly and the broad principles
on which voluntary arbitration should
take place should be devised and also
some propaganda should be carried
on as to how useful and beneflcial
this arbitration is. Therefore, I have
decided to set up a National Arbitra-
tion Promotion Board to propagate
the idea of arbitration, for wevolving
appropriate principles and for draw-
ing a panel of arbitrators, but thia
Board will not deal with individual
cases go far as arbitration is con-
cerned,

Shri Priya Gupta: Then it will tan-
tamount ts curtailing the privileges
conferred by the Industrial Disputes
Act.

Shri . Sanjivayya: No, Sir. Then
there is the Labour Officers’ Pool and
the Industrial Relations machinery.
The duties of these bodies are almost
the same, So, we are thinking of in-
tegrating the two cadres.

Shri Priya Gupta: How can you
discriminate between the disputes—
individual disputes and the rest?
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Shri D. Sanjivayya: 1 have been
saying that there are quite a number
of welfare schemes, In consultation
with the Minister of Parliamentary
Affairs, 1 would invite Hon’ble Mem-
bers of Parliament who are interested
to go and see some of our institutions
like the workers' Education Centres,
the Central Training Instiltutes and
the central and regional Labour insti-
tutes. '

One hon, Member has given me
an idea of constituting an  Industrial
Welfare Society in India. Thiz is a
big scheme. I propose to examine this
scheme ang take a decision later on.

I have tried to cover as many points
as possible. Hon. Members whose
points I have not been able to cover
will excuse me, but all the same I
can give an assurance to them that
all the points that have been raised
here will be examined by my Minis-
try and replies will be given to the
hon, Members concerned.

Before 1 conclude, I would like to
refer to the interest and concern the
Prime Minister has for the working
cvlasses. Even without programming to
go to the Gorakhpur labour depot, th2
other day he suddenly went there and
it was a pleasant surprise to every-
body  there. Recently, when the
coalminers came he devold a lot of
time and enquired about their welfare.
So, I feel that the welfare of labour
is safe in the hands of our Prime Mi-
nister. Sir, 1 have taken much time
of the House. I once again azsure hon.
memberg thai regarding the  points
which I have not been able to answer
now, replies will be sent to the hon.
members,

Shri Bade: He promised to reply
to some questions at the end,

Mr. Speaker: That was probably
unintended. He has given a detailed
reply and said that he will send rep-
ties to those points which have mnot
been answered by him.

Shri Bade: In the H.AL. Bhopal,
for the last one year....
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Mr. Speaker: He will take spe-
cial notice of it. Any cut motione to
be put separately?

Hon. Members: No.

Mr. Speaker: I shall put all the
«ul motions to the vote of the House.

'The cut motions were put and nega-
tived.

Mr, Speaker: The question is:

“That the respective sums not ex-
ceeding the amounts shown in the
fourth column of the order paper,
be granted to the President, to com-
plete the sums necssary to defray
the charges that will come in course
of payment during the year ending
the 315t day of March, 1966, in res-
pect of the heads of demands en-
tered in the second column thereof
against Demands Nos. 75 to 78 and
137 relating the Ministry of Labour
and Employment.”

The motion was adopted.

(The motions of Demand jor Grants
which were adoptd by the Lok Sebha
are reproduced below—-Fd.)

Demanp No. 75--“inisTRY OF LABOUR
AND EMPLOYMENT

“That a sum not excecding
Rs. 24,897,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will come
in course of payment during the ycar
ending the 31st day of March, 1966,
in respect of Ministry of Labour and
Employment’”

Demanpe No. 76—CHTEF INSPECTOR OF
Mines

“That a sum  not  exceeding
Hs. 34.09,000 be granted to the Presi-
dent to complete the sum neccssary o
defray the charges which will come
in course of payment during the year
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ending the 31st day of March,
1966, in respect of ‘Chief Inspec-
tor of Mines""

Demanp No. T7—Laour ANp EMpLOY-
MENT

“That a sum nol exceeding
Rs. 11,24,35,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1966, in
respect of ‘Labour and Employ-
ment’.”

Demanp No. T8—OtHER REVENUE Ex-
PENDITURE OF THE MINISTRY OF
LABOUR AND EMPLOYMENT

“That a sum not exceeding
Rs. 827,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
peyment during the year ending
the 31st day of March, 1988, in
respect of ‘Other Revenue Ex-
penditure of the ‘Ministry of La-
bhour and Employment’.”

DemanD No. 137—CaprraL OUTLAY OF

TaE. MmIsTRY oF Lasour axn Eme-

LOYMENT

“That a sum not exceeding
Rs, 4,85000 be granted to the
President to complete the sum
necessary .to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1068, in
respect of ‘Capital outlay of the
Ministry of Labour and Employ=
ment'"

1727 'hrs.

STATEMENT RE. ACCIDENT TO
TAF DAKOTA

The Depuiy Minister in the Minls-
try of Defence (Dr. D. 8. Raju):
Sir I regret to announce a serious
air aceident in which a Dakota of the
Indian Air Force was involved yes-
terday morning. The aircraft carried
four officers plus five air despatch
erew. The aircraft was engaged in

241 (al)LSD—8.
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supply dropping in the Mokokchung
arca of Naga hills. At 1051 hours it
was asked to divert to Dimapur be-
cause there was a sudden storm over
Jorha!., The message of diversion
was acknowledged by the aireraft, but
shortly afterwards all communicalions
with the aircraft failed.

The wreckage of the aircraft was
discovered by an Army patrol and
so fur six bodies have been recovered
from the wreckage. The names of the
personnel who died in the crash are
as follows:

Airerew

1. Fg. Offr, K. Kannan,

2. Pil. Offr. S. Bhargava
3. Fg. Offr. K. B. Sarma.
4. Fg. Offr. B. S. Dhaliwal.

Ejection Crew

5. Sepoy Kundan Singh.

6. Sepoy Chori Ramanj Patni
7. Sepoy Lekh Raj,

8. Sepoy Ram Govind Ral
9. Sepoy Ramiji

I am sure the House will join me
in conveying our deepest sympathies
and condolences to the bereaved fa-
milies. A court of Inquiry, according
1o the usual procedure, has proceeded
to the spot to ascertain the cause of
the accident. All possible relief and
financial assistance to the bereaved
families will be rendered with the
utmost despatch.

Shri D, C. Sharma (Gurdaspur):
It may be enquired into whether
there was no sabolapge.

Mr. Speaker: Condolences on be-
half of the House may be conveyed
to the berenved families. That is the
desire of all hon. members. Also, as
Shri Sharma suggested, it might be
enquired into whether the accldent
was not hecause of sabotage.



